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 FIFTH  SCHEDULE  TO  THE  CONS-
 TITUTION  (AMENDMENT)  BILL

 MR.  DEPUTY.SPEAKER:  We  now
 Ytake  up  the  Fifth  Schedule  to  the
 Constitution  (Amendment)  Bill.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  DE-
 PARTMENT  OF  PERSONNEL  4ND

 ADMINISTRATIV  REFORMS  AND
 ‘DEPARTMENT  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  OM  MEHTA):  I  bes

 ‘to  move:

 “That  the  Bill  further  to  amend
 the  Fifth  Schedule  to  the  Constitu-
 tion  of  India,  be  taken  into  conside-
 ration.”

 I  may  invite  the  attention  of  the  House
 to  the  fact  that  the  founding  fathers
 of  our  Constitution  made  very  special
 provision  for  the  tribal  areas  and  the
 ‘tribal  communities.  It  has  been  our
 ‘endeavour  to  enable  these  simple  peo-
 ple  to  join  the  mainstream  of  national
 ‘life.  But,  at  the  same  time,  we  have
 ‘considered  it  essential  to  ensure  that
 they  develop  according  to  their  own
 genius  ang  retain  their  distintive  cul-
 ture  and  way  of  life.

 lt  was  clear  that  the  general  laws
 meant  for  advanceg  areas  may  not  suit
 the  simple  tribals  The  flexibility  of
 the  administration  may  hecome  a  big
 burden  to  them  These  were  the  prin-
 ciples  enunciated  by  the  =  greatest
 humanist  of  our  age,  Pandit  Jawahar-
 la]  Nehru  These  have  been  the  guid-
 ing  light  of  our  policy.  The  framers
 of  the  Constitution  were  also  aware  of
 the  fact  that  sometimes  vested  inte
 rests  manoeuvre  within  the  formal
 legal  frames;  they  take  advantage  of
 uncertainties  and  indecisions  The
 fnstrumenf  of  protection  itself,  there-
 fore.  should  be  equally  flexible.

 These  requirements  were  given  the
 legal  formn  in  the  Fifth  Schedule,
 which  provided  fo:  framing  of  special
 regulations.  These  Regulations  have
 ‘the  force  of  law  passed  by  Parlia.
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 ment  or  the  State  Legislatures.  The.
 Regulations  can  amend  the  existing
 laws,  they  can  make  the  existing  laws
 inapplicable  in  any  part  of  the  Sche-
 duled  Areas.  The  basic  objective  of
 this  arrangement  is  quite  clear.  In-
 stead  of  simple  people  adjusting  to
 the  complex  luws,  let  the  laws  be
 adapted  to  their  needs.

 Two  Orders  under  the  Schedule:
 were  issued  by  the  President  in  (1950.
 Certain  areas  in  the  erstwhile  Part  A
 and  Part  B  States  were  scheduled.
 These  Schedules  continued  to  be  sche-
 duled  practically  unchanged.  At  is  only
 recently,  in  November  last  year,  that
 sOMe  New  areus  have  been  scheduled
 in  Himachal  Pradesh

 The  House  is  well  aware  about  our
 new  effort  for  tribal  development  un-
 der  the  inspiring  leadership  of  our
 Prime  Mirister.  This  is  the  new
 strategy  adcpted  in  the  Fifth  Plan  for
 developing  these  areas  in  an  integrat-
 ed  manner  threugh  the  process  of
 sub-planning.  Our  review  shows
 that  ‘he  cxi:ting  Scheduled  Areas
 covered  :bout  242  lakh  sq.  km.  The
 tribal  population  in  these  areas  ig
 about  .34  crores,  or  about  44  per  cent
 of  our  total  tribal  population  The
 sub-plans  will  now  embrace  all  tri-
 bal  majonty  areas  and  will  cover
 about  3.3  lakh  sq.  km.  a  tribal  popu-
 lat.on  of  about  2.50  crores,  ie.  about
 two-thirds  of  the  total  tribal  popu-
 Jation.  These  figures  would  show
 that  in  the  Stites  where  scheduled
 areas  were  stheduleq  already,  the
 Sub-Plan  urea  is  larger,  than  the
 scheduled  crea.  In  other  words,  some
 portions  of  the  area  under  the  Sub-
 Plan  are  not  et  present  covered  by
 the  Fifth  Scliedule  in  such  Statea
 For  effective  implementation  of  the
 economic  programmes  and  for  pro-
 tecting  the  tr:bals  during  the  transi~
 tional  period,  it  is  necessary  that  the
 benefits  of  the  arrangements  under
 the  Fifth  Plan  are  extended  to  that
 portion  of  the  Sub-Plan  area  in  such
 States  which  is  outside  the  sche-
 duleg  area.  Not  only  this.  The
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 benefits  of  integrated  development
 under  the  ney  strategy  would  not  be
 thére  unless  the  entire  Sub-Plan  in
 auch  States  8  scheduled.  The  pur-
 pose  pf  bringmg  forward  this  tegisla-
 tidn  is  to  actieve  this  basic  objec-
 tive.

 The  Fifth  Schedule  enjoins  spe-
 cial  responsibihty  on  the  Centra
 Government.  There  is  a  provision
 fer  giving  of  directions  for  the  good
 administration  of  these  areas  The
 Governor  also  assumes  special  res-
 ponmibility.  He  is  required  to  make
 an  annual  assessment  of  the  deve-
 lapment  of  sil  these  areas  and  report
 to  Parlsament.  Thus,  the  progress  in
 the  fielq  »5  constantly  watched  and
 regulated  The  amendment  of  the
 Fifth  Schedule  will  enable  us  to
 rationalise  the  situation  according
 to  the  new  requirements  It  will  help
 us  in  laying  a  strong  foundation  for
 the  faster  development  of  the  simpie
 tribal  people

 MR  DEPUTY-SPEAKER.  Motion
 moved:

 “That  the  Bill  further  to  amend
 the  Fifth  Schedule  to  the  Const:-
 tution  of  India,  be  taken  into  con-
 sideration”.

 SHRI  DASARATHA  DEB  (Tripura
 East):  I  generally  support  this
 Fifth  Schedule  (Amendment)  Bill,
 but  I  do  not  consider  :t  to  be  com-
 prehensive,  because  it  has  been
 brought  here  in  view  of  the  Tribal
 Sub-Plan  only  After  the  formulation
 of  the  Tiibal  Sub-Plan  they  wanted
 to  exteni  those  facilities  to  certain
 areas  and  they  wanted  to  see  the  new
 areas  brought  under  the  Fifth  Sche-

 dule.  But  if  the  Governmen,  s
 sincere  in  looking  after  the  interests
 of  the  tribal  people,  their  first  and
 foremost  duty  would  be  to  see  what
 tribal  arcas  are  to  be  brought  under
 the  Fifth  Schedule  of  the  Constitu-
 tion  After  defining  the  areas  in
 al]  the  States,  which  is  absolutely
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 necessary,  the  Government  should
 pisn  and  allocate  money  according.

 to  the  needs  of  the  particuldr’  ‘sftué-
 tion  of  the  tribal  people,  but  here
 it  is  dune  haphazardly,  because  Mr.
 Om  Mehta  himself  says  that  the  tri-
 bal  area  which  is  outside  the  Fifth
 Schedttie  of  the  Constitution  is  lar-
 ger  than  the  tribal  population  which
 used  to  live  in  the  Fifth  Schedule
 areas.  Our  demand  has  always  been

 that  the  areas  where  them  is  #
 preponderence  of  tribal  populatior
 should  be  trought  under  We  Fifth
 Schedule  of  the  Constitution.  He
 gave  us  the  information  that  Very  re-
 cently  certain  areas  of  Himachat
 Pradesh  have  been  brought  under  the
 Fifth  Schedule.  Three  or  four  yeats-
 before,  the  Himachal  Pradesh  As-
 sembly  adopted  a  Resolution  request-
 ing  the  Central  Government  to  ac-
 cept  it,  but  the,  have  delayed  the-
 matter

 Then  there  are  so  many  places  in
 India—take  my  own  State  of  Tripura-
 —where  the  tribal  population  cons-
 titutes  even  now  30  per  cent,  after
 the  heavy  influx  of  refugees  But
 before  i947,  the  tribal  population
 constituted  80  per  cent  of  the  total
 population  Stil;  now,  it  is  30  per
 cent

 45  00  hrs.

 There  are  areas  where  the  tribak
 populations  are  very  much  concen-
 trated  Taking  advantage  of  the  con-
 stitutional  provision,  the  areas  where
 there  is  59  pet  cent  or  more  tribal
 population,  those  areas  can  be  decla-
 red  as  scheduled  areas  Now,  in  many
 States  whet  the  admunistration  has
 done  is  that  because  the  tribal  people
 generally  are  cancentrated  in  the  hill
 regions  and  almost  all  the  hill  regions
 are  divided  by  high  hills,  they  have
 divideq  and  sub-divided  the  districts
 or  the  divicions  in  that  way.  What
 they  did  in  my  State  was  that  they
 difurcated  a  pert  of  the  sub-division
 of  Khowai  and  a  part  of  the  sub-
 division  of  Sadar  which  are  tribal
 areas  and  they  were  taken  along  witl:
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 -other  areas  with  the  result  that  the
 :tribal  population  in  those  areas  be-
 came  jess  than  50  per  cent  and,  there-
 fore,  those  areas  could  not  be  decla-~
 red  as  scheduied  areas.  Why  shouid
 the  tribal  areas  be  bifurcated  like
 that?  If  there  is  a  concentration  of
 tribal  population  in  an  area,  that
 -entire  triba]  area  should  be  taken  as
 a  unit  and  declared  as  a  scheduled
 area,  If  you  follcw  this  principle,  I
 can  give  you  2  guarantee  that  80
 many  tribal  areas  in  so  many  States
 consisting  cf  30,000  or  40,000  or  3
 Jakh  tribals  can  be  declared  as

 ‘scheduled  areas  according  to  the  pro-
 vision  of  the  constitution,  according
 to  the  principle  you  are  following
 now  But  you  are  not  following
 that  principle

 Now,  by  bringing  forward  this
 ‘Bill,  when  you  are  going  to  extend
 the  Fifth  Schedule.  when  you  ere
 going  to  bring  certain  areas  jin  the
 Fitth  Schedule,  I  want  the  hon.
 Minister  to  clarify  the  position  whe-
 ther  he  is  going  to  form  more  schedu.
 leq  areas  or  he  is  g0ing  to  include
 certain  areas  in  the  existing  Fifth
 Schedule.  When  he  replies,  let  him
 elarify  this  point.

 Apart  from  that,  even  if  you  ex-
 lend  the  Fifth  Schedule  to  other
 areas,  I  do  not  think  only  by  that
 provision,  the  tribal  people  wil]  be
 benefited.  There  is  hardJy  any  scope
 for  the  triba!  people  to  take  part
 actively  in  the  developmental  work
 of  that  particular  area.  It  is  because
 in  the  Fifth  Echedule,  there  are  cer-
 tain  regulations,  certain  restrictions,
 on  the  transfer  of  land  of  such  like
 things.  There  is  no  provision  for  the
 tribal  people  to  actively  participate
 in  the  developmental  work  there.

 SHRI  OM  MEHTA:  There  is  the
 Council.

 SBRI  DASARATHA  DEB:  The
 Council  is  under  the  Advisory  Com-
 mittee  .and  the  Advisory  Committee
 has  nothing  to  do  with  it.

 SHRI  OM  MEHTA:  You  cannot  say.
 that  there  is  no  provision.

 SHRI  DASARATHA  DEB:  If  you
 want  to  give  better  scope  for  the
 tribaf  people  to  take  active  part  in
 the  developmental  work,  you  Rave
 to  extend  the  Sixth  Schedule  of  the
 Constitution,  The  Sixth  Schedule  of
 the  Constitution  is  applicable  to  only
 some  areas.  It  was  applicable  to

 Assam  earlier.  Now,  they  have  all
 become  States.  So,  you  have  to  ex-
 tend  the  Sixth  Schedule  to  al]  the
 tnbal  be't:  where  there  is  a  concen-
 tration  of  tribal  people.  Then  only
 the  tribal  pcople  can  take  par,  acti-
 veiy  in  the  developmental  work.
 You  might  have  some  advisory  com-
 mittee;  you  might  have  some  expert
 committee  and  things  like  that.  The
 tribal  people  may  be  invited  to  take
 some  part.  But  actually  what  will  be
 their  function?  Their  function  will  be
 to  ditto  what  the  official  says.  They
 have  no  voice  at  all.  So,  in  these  sub-
 plans  also,  the  real  participation  of
 the  tribal  prople  will  not  be  there.
 These  sub-plaus  will  be  executed
 through  the  cfficials  through  the
 bureaucratic  machinery.

 Some  individuals  maybe  essociated
 as  advisers  or  associate  members
 with  some  Committees  here  and  there.
 but  actually  I  de  not  call  it  a  full
 Participation  of  the  tribal  people  in
 their  develupmental  work.  You  have
 to  change  the  entire  attitude.  Your
 approach  towards  the  tribal  areas  Ras
 been  absolutely  wrong,  according  to
 my  understanding.  The  tribal  people
 should  not  be  treated  like  that.  In-
 a  limited  way  you  are  going  to  give
 some  benefit  to  the  tribal  people.  That
 is  why  I  support  the  Bill,  but  I  want

 the  Government  to  come  farward
 with  a  more  comprehensive  Bill  if
 they  want  to  give  real  benefit  to  the
 tribal  people,

 T  know,  there  ere  certain  restric-
 tions  on  tranfer  of  land...

 SHRI  OM  MEHTA:  I  must  inform
 the  hon.  Member  that  Mr.  Kartik



 267  धि  Schedule  to  the

 {Shr  Om  Mehta}
 Oraon,  a  Member  of  this  House,  ts  the
 Deputy  Chairman  of  the  Ranch:
 Board  which  we  have  constituted  for
 the  tribals

 »  SHRI  DASARATHA  DEB  What
 about  my  State

 SHRI  OM  MEHTA  In  your  State,
 there  is  dispersed  population

 SHRI  DASARATHA  DEB  It  :s  not
 a  dispersed  population  |  invite  any
 expert  from  the  Central  Government,
 I  will  be  physically  present  and  I
 will  show  that  the  areas  are  com-
 pletely  concentrated  You  divided
 them  Khowait  and  Sadar  Sub-divi-
 siong  are  divided  by  Barmore  hills,
 and  in  the  plains,  the  non-tribal  peo-
 ple  are  in  majority  You  cut  out  one
 area  and  say,  here  :s  lesg  tribal  popu.
 Jation  Another  part  was  joined  with
 plain  areas  and  you  formed  a  tehsil
 and  say  that  in  most  tehsils  non-
 tmbals  are  in  majority  But  that  is
 not  the  position

 When  you  demartated  the  boundaries
 of  these  dstricts  and  tehsils,  there
 was  some  defective  method  followed
 there  were  some  motives  behind  it,
 just  to  show  to  people  that  there  was
 no  concentrated  tmbal  areas  in  our
 State

 Now,  there  is  a  Land  Reforms
 Act,  and  there  s  restriction  on  the
 transfer  of  ti.bal  lands  to  non-tribal
 people  According  to  the  20-pomt  pro-
 gramme,  certain  lands  were  supposed
 to  have  been  restorq@d-lands  which
 were  illegally  transferred  from  tribal
 in  my  State  But  I  know  what  has
 happened  If  you  go  there,  you  will
 find  that  the  tribal  people  did  not  get
 physical  pessession  of  those  lands
 The  District  Magistrate  and  some
 police  offcess  went  to  the  spot  and
 declared  that  the  lands  were  being
 restored  to  the  tribal  people  and  that
 those  people  who  were  illegally  in
 possession  of  those  lands  must  quit
 the  place;  he  made  some  announce-
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 ment  there  and  handed  over  some
 record  to  the  tribal  people  The  next
 day  when  the  tribals  went  to  culti-
 vate  the  land,  the  non-tribal  people,
 came  in  a  gang  and  got  them  evicted,
 and  when  these  people  approached  the
 Governor,  the  reply  of  the  Tripura
 Government  was  this  ‘If  those  people
 prevented  you,  then  you  must  go  to
 the  court’

 SHRI  OM  MEHTA  Can  you  give
 specific  instances?

 SHRI  DASARATHA  DEB  Yes_  [
 can  give  you  hundreds  of  cases  i
 am  sending  you  a  note  This  restora-
 tion  of  lands  to  the  tribal  would  te
 meaning'’ess  unless  you  put  your  own
 police  officers  there  and  enable  these
 tribal  peopie  to  cultivate  their  land  for
 six  months  or  three  months  or
 whatever  period  is  necessary,  so  that
 nobody  distuibs  them  Otherwise,
 giving  land  to  the  tribal  people  is
 meaninglss,  they  will  not  be  able  to
 cultivate  unless  strict  measures  are
 taken  by  the  Government  You  know,
 the  tribal  people  are  helpless  people,
 they  are  weak  people,  they  can  be
 evicted  by  the  non-tribals

 So,  this  is  my  point  That  is  why  L
 Say  that  unless  this  camprehensive  and
 entire  trible  belt  35  declared  as  the
 Fifth  Schedule  area  4६  s  no  use.  Not
 only  the  Fifth  Schedule  but  you  have
 to  change  the  Constitution  and  on  the
 Pattern  of  the  Sixth  Schedule  you  have
 to  include  the  entire  tribal  area  and
 the  maximum  scope  must  be  given  to
 the  tribal  people  to  participate  in  their
 developmental  work  This  guardian-
 ship—some  body  said  that  che  inibal
 people  are  weak  people,  We  are  the
 guardians,  we  have  to  look  after  you’-—
 this  attitude  is  absoluiely  wrong  What
 iS  wrong  if  you  hand  over  all  this
 power  to  the  elected  Tribal  Council
 there  go  that  they  can  pert.cipate  with
 full  swing  with  full  vigour  and  deve
 Top  their  own  areas?  You  cannot  allow
 them  to  develop  their  imagination  ever.
 You  just  draw  a  certam  plan  and  ask
 the  people  to  go  there  and  like  that.
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 You  did  not  allow  them  to  develop
 their  imagination  to  develop  their  own
 area,  not  to  speak  of  physical  parti-
 cipation  in  their  developmental  work.
 So  you  have  to  change  your  attitude.
 Otherwise,  these  tribal  people  feel  that
 they  are  being  treated  as  a  second
 class  citizen  in  India  whatever  your
 claim  may  be  or  whatever  may  be  the
 privileges  and  other  things  enshrined
 in  the  Constitution,  It  will  be  mean-
 ingless  if  the  Bill  does  not  really  pro-
 vide  these  facilities.  Please  do  net  rely
 on  your  bureaucratic  machinery.  Plcase
 do  not  rely  on  certain  experts  alone.
 I  need  experts’  help.  I  need  it  and
 all  assistance,  but  at  vhe  same  time,  I
 know  that  the  tribal  people  must  be
 given  full  responsibility  to  develop
 their  own  area  and  for  that,  you  have
 to  take  certain  measureg  and  I  suggest
 that  an  the  pattern  of  the  Sixth  Sche-
 dule  of  the  Constitution,  certain  District
 Councils  must  be  there  with  full  pcwer
 to  deveJop  the  tribal  area  end  then  you
 appoint  experts  to  assist  this  Council.
 Ja  that  way  if  you  vrovide.  then  I
 think  you  can  give  more  benefit  to  the
 tribal  people  and  more  and  more
 tribal  area;  might  be  developed
 Otherwise,  this  would  be  a_  pious
 wish.

 SHRI  D.  BASUMATARI  (Kokra-
 jhar):  While  |  rise  to  support  this  Bill,
 I  find  it  is  very  difficult  for  me  what
 to  say  or  what  not  to  suy:  really.  I  de
 not  understand  after  taking  the  step
 to  remove  the  area  restriction,  what
 the  effect  of  this  Bill  would  be  to
 bring  in  certain  areas.  You  know  the
 Constitution.  Please  read  and  alse
 contemplate  in  your  mind  before  you
 bring  a  Bill  of  this  kind.  We  also  want
 that  we  should  so  forward.  In  a  matter
 like  this  when  a  legislation  is  con-
 templated  and  when  you  bring  a  Bui!
 ef  this  nature,  please  take  us  also  into
 confidence  Now,  we  are  thinking  how
 to  remove  the  area  restriction.  You
 lknow  that.  Mr.  Deputy  Speaker,  you
 come  from  a  Sixth  Schedule  area.
 There  are  Fifth  Schedule  areas  other
 than  Assam.  We  have  been  telling
 them  that  the  Sixth  Schedule  tribes—
 Your  tribes  and  my  tribes  are  not

 recognised  as  tribalg  in  the  hill  and
 in  the  plains,  that  is  to  say,  You
 cannot  be  recognized  as  such  in  the
 plains.  It  is  only  in  Assam.  Other
 than  Assam,  there  are  Fifth  Sche-
 dule.....

 MR.  DEPUTY-SPEAKER:  This  is  a
 different  issue.

 SHRI  D.  BASUMATARI:  Other  than
 in  Assam.  Sixth  Schedule  has  been
 promulgated,  ote

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  This  is  Fifth  Schedule.

 SHRI  D.  BASUMATARI:  Flease  de
 not  disturb  me.  I  know  very  well.  I
 am  not  a  lawyer  but  I  was  one  of  the
 founding  fathers  of  the  Ccnstitution.

 So,  with  regard  to  this  Sixth  Sche-
 dule,  Mr.  Deb  is  right  in  saying  that
 there  is  no  power  given  to  the  tribal
 people  in  the  Fifth  Schedule  as  it  is
 giver  in  the  Sixth  Schedule.

 Now.  this  Advisory  Council  is  an
 advisory  body  alone.  Tney  mee:  once
 a  year,  sit  and  discuss  and  advise  the
 Governor  who  advises  the  Rashtrapati.

 Governor  advises  the  President.  This
 is  a  long  channel.  There  is  no  time  at
 all.  In  our  Assamese  there  is  a  saying:-

 “Dhanpoke  mane  tunir  maran”.

 The  meaning  is  that  if  the  birds  are
 to  wait  till  the  time  when  the  rice  be-
 comes  ripe,  the  poor  birds  will  only  die.
 Like  that,  in  this  long  channel,  the  tri-
 bals  cannot  be  developed  at  all.  That
 is  why  we  have  been  telling  all  these
 years  in  the  HouSe  that  those  areas
 restiction  should  be  taken  up..-

 MR.  DEPUTYWSPEAKER:  That  is  a
 different  question.  This  has  nothing  to
 do  with  the  present  Bill.

 SHRI  D.  BASUMATARI:  Mr.  Deputy
 Speaker,  Sir,  in  this  Bill,  the  provision
 is  extended  only  to  the  fifty  per  cent
 of  the  population.  What  is  the  fate  of
 the  other  fifty  per  cent  of  the  people
 ु  the  areas  outside  the  Fifth  Sche-
 dule?  As  far  as  Madhya  Pradesh  is
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 concerned,  half  of  the  tribal  popula-
 tion  are  kept  outside  the  Fifth  Sche
 dule  They  are  not  taken  into  consi
 deration  xn  any  way  for  the  purpose
 of  development  In  the  name  of  tri-
 bal  development,  you  only  take  fifty
 per  cent  of  the  population  in  the
 i  T  D  P  areas  What  will  be  the  fate
 of  the  rest?  What  is  the  use  of  having
 the  Fifth  Schedule  at  all?  We  do  not
 grudge  if  others  enjoy  the  facilities
 gwen  to  the  tribals  in  the  tribal
 areas  We  do  not  grudge  the  non-tr
 bals  going  to  schools  and  colleges  set
 up  an  the  tribal  areas  Let  them  go
 there  Our  objective  is  to  develop  the
 tribals  mm  the  tribal  areas

 It  is  for  the  benefit  of  tmbals  that
 the  Fifth  Schedule  has  been  incor-
 porated  in  our  Constitution  I  have
 seen  the  tribal  blocks  I  have  also
 been  telling  that  in  this  House  how
 development  takes  place  in  the  tribal
 areas  There  the  land  belongs  to  the
 tribal  After  making  improvements

 like  roads  ete  the  people  go  there  and
 take  away  their  lands  How  to  protect
 them  from  this?  That  is  my  ques
 tion

 I  am  not  against  this  Before  doing
 so,  we  should  have  at  least  been  on
 sulteg  how  the  development  of  areas  by
 way  of  sub-plang  can  be  made  effective?
 You  are  going  to  extend  the  area  in
 the  sub-plan  areas  where  the  tribal
 population  exceeds  fifty  percent  But
 what  about  the  tribal  people  who  are
 outside  the  Fifth  Schedule?  You  are
 giving  money  for  the  development  of
 tribal  areas  under  the  sub  plans  ba-
 sed  on  the  population  If  it  is  effec
 tive  I  can  give  my  support  to  it  But
 I  do  not  see  any  meaning  in  paasing
 thie  Bill  hke  this.  Before  vou  have
 done  it,  we  should  have  been  consul-
 ted  That  38  my  point  Why  were  we
 not  taken  into  confidence  as  to  how
 to  develop  those  areas  We  know
 better  than  these  officials  That  is
 why  I  am  asking  the  Government  to
 take  us  into  confidence
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 SHRI  OM  MEHTA  Sur,  he  was  the
 Chairman  of  the  Committee  on  the
 Welfare  of  Scheduled  Castes  and
 Scheduled  Trmbes  How  can  he  say
 that  he  was  not  taken  into  confidence?

 SHRI  D  BASUMATARI  That  is
 why  I  claim  to  know  better  and  I  am
 glad  and  thankful  that  you  appointed
 me  as  a  Chairman  of  that  Committee
 Whenever  you  want  to  do  something,
 it  would  be  better  if  it  were  discug
 sed

 SHRI  OM  MEHTA  Whatever  is
 said  in  the  report,  that  is  before  the
 House  We  are  m  fact  benefited  by
 his  ideas

 SHRI  D  BASUMATARI  Lastly,
 Sir  after  having  a  full  fledged  State
 in  the  sixth  schedule  area  I  do  not
 see  any  reason  to  continue  the  sixth
 schedule  In  place  of  sixth  schedule
 panchayat  ra}  should  be  established
 There  is  no  point  in  giving  them  bene-
 fits  in  two  wavs  With  thece  words
 I  support  the  Bull

 को  कमला  सिर  'मधुकर'  (केसरिया)
 उपाध्यक्ष  जी,  मैं  इस.  बिल  का  समर्थन  करता

 हू  कि  आपके  बिल  में  जो  उद्देश्य  है  उन  का  मैं
 समर्थन  बरता  हु  ।  आप  ने  पीटा  है  नि  प्रधान
 मंत्री  के  नेतृत्व  म ंकौर  उन  की  प्रेरणा  से  यह  बिल
 लाया  गया  है  ।  यह  ठीक  हैं  ।  इस  बिल  में  जौ
 संशोधन  होवे  जा  रहे  है  उन  के  जरिये  संविधान
 के  पांचवें  शेड्यूल  के  पैरा  6  कया  संशोधन  हो
 रहा  है  जिस  में  राष्ट्रपति  को  निम्नलिखित
 आदेश  करने  की  शक्ति  दो  जाय  तथा  राज्यपाल
 से  परामर्श  कर  के  खह्पश्चात्‌  किसी  राज्य  में

 अनुसूचित  क्षेत्र  की  वृद्धि  आजादी  के  इतने  साले
 बाद  भी  हकूमत  वे'  अच्छे  उद्देश्यों  के  बावजूद
 भी,  जैसा  हमारे  मित्रों  ने  कहा  है  भनुसृ्चित
 जातियों  कौर  जनजातियों  को  स्थिति  द्वितीय
 श्रेणी  के  नागरिक  कै  रूप  मे,  है  श्योर  यह  इसलिये
 है  कि  उस  का  शोक  और  उन  के  साथ  जो
 प्र न्याय  होता  है  उस में  अग्रणी  भी  कमी  महीं  पायी

 है।
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 मैं  जानता  हूं  कि  हमारे  बिहार  में  राज

 भी  ऋाविवासी  क्षेत्रों  में  महाजनों  की  लूट  छलती

 हैं।  इसके  सम्बन्ध  में  नने  बिहार  सरकार  के

 कानूनों  का  कोई  फायदा  प्रतिवादियों  को  नहीं
 मिल  पा  रहा  है  L  महाजनों  की  लूट  वैसे

 हो  चल  रही  है  भूमि  सुधार  कानून  भी  लागू
 किये  जा  रहे  हैं,  पहले  से  कानून  बना  हुआ  है  कि
 झादिधासिंधों  की  जमीन  गैर-आदिवासी  नही
 ले  पायेंगे  लेकिन  श्राप  की  मालूम  होगा  कि

 तमाम  जमीन  बिना  रजिस्ट्री  के  आदिवासियों
 की  अन्य  लोगों  नेले  ली  है  तौर  इससे  लोगों
 में  विक्षोभ  हैं  जिस  का  अनुचित  लाभ  ॒प्रतिगामी
 शाक्ति या  उठाती  हैं  ny  कुछ  साल  पहले  श्राप
 ने  देखा  कि  एक  ऐसे  अ्रवतारी  प्रूफ  हो  गये  थे
 जिस  की  वजह  से  ला  एंड  भ्रांत  प्रॉबलम  बन
 गई थी  t

 बसे  ही  हमारे  बिहार  में  मई  पूंजीपतियों
 की  सूद  है,  टाटा  की  जमीदारी  है  जमशेदपुर  में

 सिंहभूमि  के  जिले  मे  जो  आदिवासी  है  उनकी
 समस्‍यायें  ज्यों  की  त्यों  बनी  हुईं  है  ।  टाटा
 की  तरफ  से  उन  का  कोई  कल्याण  नहीं  हो  रहा

 हैं।  बिहार  सरकार  ने  डेवलपमेंट  बोर्ड  भी
 बनाया  लेकिन  वह  कागज  पर  ही  है  t  पुर
 देश  में  आदिवासियों  की  समस्यायें  समान  है,
 चाहे  मध्य  प्रदेश  हो,  बंगाल  हो,  भ्रान्ध्या  हो  या

 विहार हो  ।  भ्रादिवासी  देश  की  राष्ट्रीय  धारा
 से  अलग  हैं  ।  उन  को  राष्ट्रीय  धारा  में  लाना
 जरूरी है  उनमें  ध्रसंतोष  दूर  नहीं  हो  रहा  है।
 श्राप  जानते  हैं  कि  जितिश  जमाने  में  छोटे

 नागपुर  के  इलाक  से  थारू  लोगों  को  ला  कर
 चम्दारन  जिलें  में  बसाया  गया  ।  थारू  कौर
 डागर  थोड़े  से  लोग  हैं  जिन  की  प्रा बादी  एक
 लाख  60  हंजार  है।  महात्मा  गाधी  ने
 चम्पा रन  में  सत्याग्रह  फिया  था  t  लेकिन  राज
 तक  इन  थारू ओं  की  समस्या झ्र ों  का  समाधान
 नहीं  हुआ  ।  बारबार  थारू ओं  के  कहने  के
 बाद,  आप  के  मंत्नियों के जान ेक ैबाद  भी  उन  की
 समस्‍यायें  ज्यों  की  त्यों  बनी  हुई  हैं।

 मैं  कहना  चाहता  हूं  कि  भ्रनुयूचित  क्षेत्र
 का  निर्धारण  पंचायत  के  आधार  पर  होना

 चाहिए  यदि  किसी  पंचायत  क्षेत्र  में  कम  से  कम
 40  परसेंट  प्रा बादी  प्रा दि वासियों  की  हैं,
 तो  उसको  प्र गु सूचित  क्षेत्र  मानना  चाहिए
 कौर  अनुसूचित  क्षेत्र के लिए  बनाई  गई  सभी
 विकास  योजनायें  वहां  भी  लागू  करनी
 चाहिए।

 उड़ीसा  में  थारू  लोगों  की  गणना  जन-
 जातियों  मे  की  जाती  है।  972  की  सेन्सस
 के  प्रनुसार  उत्तर  प्रदेश  मे  उनकी  संख्या
 लगभग  70,000  है,  मगर  उत्तर  प्रदेश
 सरकार  ने  फिर  भी  उनको  जन-जाति  घोषित
 कर  दिया  है।  इस  की  तुलना  मे  बिहार  के
 चम्पा रन  क्षेत्र  में  भ्रादिवासियों  की  आबादी
 1,60,000  होते  हुए  भी  केन्द्रीय  सरकार

 झ्औौर  बिहार  सरकार  ने  उनको  जन-जीवी
 घोषित  नही  किया  है,  जिसके  कारण  बे  लोग
 सभी  सुविधा  से  वंचित  हैं।  हम  लोग  एक
 डेलिगेशन  मे  गृह  राज्य  मंत्री,  श्री  मोहसिन
 में  मिले  थे।  उन्होंने  कहा  था  कि  इस  बात
 पर  सहानुभूतिपूर्वक  विचार  किया  जायेगा
 शौर  यह  भी  आश्वासन  दिया  था  कि  बह
 इसकी  छानबीन  करायेंगे।  लेकिन  भ्र भी  सके
 डन  लोगों  को  जन-जाति  घोषित  नहीं  किया
 गया  है।

 इस  स्थिति  में  क्या  थारू ओं  का  कल्याण
 होगा  या  नहीं?  क्‍या  वे  लोग  जन-जाति
 घोषित  किये  जायेगे  या  नहीं?  यदि  उनकी
 समस्यायें  का  समाधान  भाम  लोगों  के  समान
 होगा,  तो  फिर  उनकी  प्रगति  कभी  भी  नहीं
 होने  बालो  है,  क्योंकि  विकास  की  दौड़
 में  वे  समाज  के  विकसित  लोगों  से  बहुत  पीछे
 हैं।  मैं  निवेदन  करना  चाहता  हूं  कि  थारू ओं
 की  समस्या  चम्पा रत  के  1,60,000  लोगों
 को  समस्या  है।  उसकी  उपेक्षा  नही  की  जा
 सकती  है।

 चम्पारन  जिल॑  मे  कुछ  बढ़-बड़े  जमादार
 हैं  भौर  थारू  लोग  भूमिहीन  खेत-मजदूर  हैं  t
 वे  लोग  महाजनी  जुल्म  से  पीड़ित  है  शौर
 झ्राथिक  तथा  सामाजिक  शोषण  के  शिकार  हैं  a
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 जिला,  रोजगार  और  उद्योग  धंधे  सम्बन्धी
 उनकी  समस्यायें  का  समाधान  नहीं  हो  रहा
 है.  भोर  उसकी  बराबर  उपेक्षा की  जाती  रही  हूँ  -
 बिहार  राज्य  के  शिड्यूल्ड  काइट्स  तथा

 शिड्यूल्ड  ट्राइब्ज़  कमीशन  ने  सिफारिश  की

 हैं  कि  थारू  लोगो  को  जन-जाति  घोषित  किया
 जाना  चाहिए  लेकिन  केन्द्रीय  सरकार  और

 बिहार  सरकार  ने  भ्र भी  तक  इस  बात  पर
 ध्यान  नहीं  दिया  है  '  स्त्री  महोदय  उस  इलाके
 के  काग्रेस  एमपी  से  इस  बारे  में  पूछ
 सकते  हैं  कि  क्‍या  मैं  सही  बात  कह  रहा  हु  या
 गलत  1,  मैं  उनसे  यह  भ्र पील  कर  रहा  हु--
 मं  उनकी  आलोचना  नहीं  कर  रहा  हू--कि
 उन  लोगों  की  समस्यायें  को  हल  करने  की
 कोशिश  की  जाये  a

 थारू  बेल्ट  पश्चिमी  चम्पा रन  के  गौनाहा,

 शिकारपुर  कौर  हरनाटाड  इलाज  मे  हें।
 वहू  एक  कम्पैक्ट  एरिया  है  शौर  उसका

 झ्रनुयृचित  एरिया  घोषित  कर  देना  चाहिए।
 इस  विधेयक  के  उद्देश्यों  के  विवरण  मे  कहा
 गया  है  कि  केंद्रों  सरकार  झनस चित  जातियो
 कके  बिकास  के  लिए  पांचवी  वर्षीय  योजना
 में  200  करोड  रुपये  खर्च  करने  जा  रही  है।
 ले  किन  इससे  उन  लोगों  को  क्‍या  लाभ  होगा,
 जिन  को  जन-जाति  घोषित  ही  नही  किया  जा
 रहा  है  ?  राज्य  सरकार  की  योजनाकाल  से  भी
 उनको  कोई  लाभ  नहीं  होगा  -

 यह  केवल  थारू ओं  की  समस्या  नही  है,
 बल्कि  यह  सारे  देश  की  समस्या  है।  हिन्दुस्तान
 की  राष्ट्रीय  एकता,  सामाजिक  एकता  कौर
 इस  राष्ट्र  का  बल  इस  बात  पर  निभा  र  करता  हे
 कि  हिन्दुस्तान  में  रहने  वाले  हिन्दू,  मुसलमान
 कौर  प्रा दिवा सी  शादी  सभी  लोग  यह  समझे
 कि  यह  हमारा  राष्ट्र  हूँ  ग्रोवर  इसमे  हम  सब  को
 जीने  तथा  फलने-फूलने  का  भ्रधिकार  है।
 इस  समय  यह  नहीं  हो  रहा  है  :
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 यह  समस्या  केवल  हमारे  देश  मे  हो
 नही  है।  दुनिया  के  बहुत  से  देश  मे  ऐसी
 जातियों  की  समस्‍यायें  खड़ी  हुई  हैं  ।इस  बात
 पर  बिचार  करता  चाहिए  कि  वहा  उन
 समुदायों  का  समाधान  कैसे  निकला  है।

 ऐसे  सुझाव  भरा  सकते  हैं  कि  उसके  लड्डू  रीजनल
 एरिया  कौसिल  या  झ्राद्रानोमस  एरिया  बनाये
 जायें।  इस  बात  पर  गम्भीरता  से  विवार
 करना  चाहिए  कि  हिन्दुस्तान  मे  यह  व्यवस्था
 की  जा  सकती  है  या  नही  ।  उन  #  लिए  जो  भो
 व्यवस्था  की  जाये  यह  ग्रावश्यक  है  कि  उन
 लोगो  के  लिए  शिक्षा,  स्वास्थ्य,  रण  श्लोक
 सिचाई  की  समुचित  सुविधायें  उपलब्ध  की
 जाये,  विकास-कार्य  मे  भाग  लेने  का  भ्र वसर
 उनको  दिया  जाय,  उनकी  पोलियो  को  फ  नये-
 फूलने  का  मौका  दिया  जाये  |  ऐसो  व्यवस्था
 करनी  चाहिए  जिसमे  वे  यह  महसूस  करे  कि
 वे  अपने  क्षेत्र  के  विकास  म॑  सहवाग  कर  रहे
 हैं।  जगलात  और  पोलियो  सम्बन्धी  उनको
 समस्यायें  हैं  -

 458.30  ‘hrs,

 {Si~r  P  ParRTHASARATHY  tn  the
 Chair.]

 इसलिए  मैं  चाहूंगा  कि  ऐसो  बातो  पर
 विचार  करके  तब  ड्राप  कुछ  काम  कीजिए
 तब  तो  काम  हा  सकता  है।  इस  बिल  का
 स्वागत  करते  हुए  ैं  यह  कहूंगा  कि  यह  देश
 के  हित  म॑  है,  देश  क॑  आत्म-बल,  गौरव  झोर
 राष्ट्रीय  एकता  के  हित  में  है  कि  ग्रा दि वासियो
 की  समस्याञ्रो  को  जल्द  से  जल्द  हल  किया
 जाय  |  राज  30  वर्ष  का  समय  गुजर  गया,
 यह  किसी  भी  देश  क॑  लिए  शर्म  की  बात  होती  है
 कि  वहा  करोड़ो  आदमी  ऐसे  हो  जो  अगली
 जीवन  बिता  रहे  हो,  इसलिए  उनको  तरफ
 उचित  ध्यान  दिया  जाय  इत  तमास  बातों
 के  साथ-साथ  मैं  यह  कट् टंगा  कि  चम्पा रन  के
 थारू प्रो  की  समस्या भों  की  तरफ  ध्यान  भ्रवदश्य
 दिया  जाय  क्योकि  उसकी  आबादी  !  लाख
 70  हजार  के  लगभग  है।
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 SHRI  SUBODH  HANSDA  (MIDNA-
 PORE):  I  do  not  object  to  the  Bill  for
 increasing  the  coverage  of  the  area
 under  Fifth  Schedule.  But  I  should
 like  to  know  certain  things  from  the
 Home  Minister,  Concessions  have
 been  granted  to  the  Fifth  Schedule
 areas  and  special  provisions  have
 been  made  for  the  development  of
 those  areas.  I  want  to  know  whether
 you  have  made  any  Survey  of  those
 areas  about  the  economic  develop-
 ment  of  those  people.  If  you  look  to
 Eiwyn  committee  report  or  the  Dhe-
 bar  Commission  report,  the  same  ad-
 verse  remarks  have  been  made,  that
 whatever  developments  have  been
 made,  whatever  amounts  had  been
 set  apart  for  the  development  of
 those  areas,  a  major  part  of  those
 things  had  gone  to  others  and  not  to
 those  persons  for  whom  those  provi-
 sions  had  been  made;  those  people
 have  enjoyed  little  the  benefits  which
 were  meant  for  them.  Now  those  are-
 as  are  going  to  be  expanded.  It  is
 nice  to  hear  that  two-thirds  of  the
 total  triha!  population  are  going  to
 be  covered  under  the  present  Bill
 But  the  criteria  fixed  for  covering
 areas  under  fifth  Schedule  do  not
 Satisfy  states  like  West  Bengal.  The
 population  in  West  Bengal  is  nearly
 1200-1300  ver  sq.  km.  In  states  like
 M.  P.  it  may  be  200  and  the  tribal
 population  may  be  50  which  —  will
 certainly  be  covered  by  your  criteria
 But  in  West  Bengal,  even  the  density
 of  tribal  population  may  be  more
 than  the  density  of  population  in
 M.  P.;  yet  it  may  not;  be  covered  he-
 cause  the  tribal  population  may  not
 be  fifty  per  cent.  What  is  going  to
 happen  to  those  areas?  You  are  going
 to  formulate  tribal  development
 schemes?  What  are  the  provisions
 that  you  are  going  to  make  for  the
 development  of  those  areas  which
 I  mentioned?  What  are  the  amounts
 that  you  are  going  to  sanction  {or
 those  areas  for  their  development.
 when  the  density  of  population  is  so
 high.  You  are  covering  areas  where
 the  density  is  low,  You  are  not  going
 to  cover  areas  where  the  density  of
 tribal  population  is  very  high.  There.
 fore,  the  government  must  be  careful

 in  allotting  funds.  You  have  allotted
 Rs,  200  crores  for  development  of  tri-
 bal  areas  during  the  fifth  plan.  But
 how  much  are  you  going  to  allot  for
 those  areas  which  will  not  satisfy  the
 present  criteria?  Government  must
 see  that  equal  justice  is  done  to  the-
 areas  which  are  not  covered  under
 the  fifth  schedule.

 It  75  nice  to  hear  that  you  have
 allotted  Rs.  200  crores.  In  the  past
 also,  huge  amounts  were  allotted  for
 development  of  these  areas.  But
 what  is  the  pace  of  progress?  Apart
 from  areas  where  the  Christian  mis-
 sionaries  have  done  good  work,  what
 about  other  areas?  In  M.  P.  for
 example  there  are  areas  where  the-
 Adimjathi  Sewak  Sangh  is  working.

 I  have  seen  some  of  the  institutions
 run  by  them.  Side  by  side  the  Chris-
 tian  missionaries  are  working.  If
 you  compare  them,  you  will  find  that
 the  Christian  institutions  are  far
 better  organised  than  _institutions-
 run  by  Bharat  Sewak  Sangh  or  other  -
 institutions  which  are  assisted  by  the
 Government  of  India.  All  these
 things  must  be  looked  into.  You  are-
 mereasing  the  area  and  you  say  that
 two-thirds  of  the  tribal  population
 will  be  covered.  I  have  my  doubt
 whether,  by  only  covering  the  areas
 you  are  going  to  achieve  the  very
 objective  for  which  this  BUl  s@  being
 brought.

 With  these  words,  |  support  the
 Bill.

 SHRI  JAGANNATH  RAO  (Chatra-
 pur):  Sir,  this  is  a  non-controversial
 Bill  in  the  sense  that  it  seeks  to
 authorise  the  President  to  issue  an
 order  extending  the  areas  under  the
 fifth  schedule.  The  existing  para
 6(2)  only  authorises  the  President  to
 take  out  a  part  of  the  area  or  to  alter
 or  rectify  the  boundaries  of  a  sche.
 duled  area,  This  Bill  enables  the
 President  in  future  to  exteng  it  to
 certain  other  areas,  the  criteria  being
 50  per  cent  of  the  population  of  tn-
 bals.  It  is  good  so  far  as  it  goes.
 But  what  are  the  areas  suggested  by
 each  State  where  sub-plants  have
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 been  prepared  hy  them  for  economic
 development  in  the  fifth  plan?  Every
 State  Government  must  have  sent  its
 proposals.  It  would  have  been  much
 better  xf  those  proposals  had  been
 circulated  to  us  for  our  information,
 so  that  if  we  feel  that  some  more
 areas  have  to  be  included  we  may
 suggest  them  But  now  we  are  only
 groping  in  the  dark

 Before  the  Constitution  came  into
 being  under  the  Government  of
 ‘India  Act  we  had  the  excluded  areas
 ang  partially  excluded  areas,  which

 ‘were  the  special  responsibility  of  the
 Governor  who  used  to  admunister
 them  through  the  Collector  of  the
 district  as  his  agent  In  the  old
 Madras  Presidency  there  was  a  re-
 Bulation  of  933  under  which  the
 Coflector  was  called  the  agent  to  the
 Governor  and  the  areas  came  to  be
 known  as  the  Agency  Areas  That
 momenclature  is  not  there  now
 They  are  called  scheduled  areas
 Nevertheless  the  Governor  has  a
 Special  responsibility  in  the  matter
 of  administration  of  these  areas  not
 only  in  the  ordinary  sense  of  the
 term  but  for  the  development  of
 the  trmbal  people  I  agree  with
 the  previous  speaker  that  the  develop-
 ment  in  tribal  areas  is  not  as  if  should
 be  Much  needs  to  be  done  We  are
 half  way  through  the  fifth  plan  We
 do  not  know  what  is  the  amount  each
 State  has  got  under  the  sub-plans  pie
 pared  by  them  out  of  the  Rs  200
 crores  that  the  Centre  has  given  We
 do  not  know  that  For  inctance,  .n
 Orissa  I  would  hke  to  know  what  are
 the  arews  suggested  by  ‘the  Orissa
 Government  I  should  be  in  ga  posi-
 tian  to  know  which  are  the  aieas
 which  have  been  included  and  which
 are  the  areas  which  have  been  ex-
 cluded  so  that  I  could  come  forward
 with  concrete  suggestions

 MR  CHAIRMAN  The  Minister  says
 that  thig  information  has  already  been
 given
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 SHR]  OM  MEHTA  I  will  reply  to
 these  points  in  the  reply  to  the  gene-
 ral  debate  But  I  may  inform  him  now
 that  only  those  areag  where  there  is  a
 concentrated  population  of  $0  per  cent
 Or  more  are  taken  in  the  ITDP  This
 is  the  criteria  fixed  by  us  AJ]  those
 areas  which  have  a  tribal  populavon
 of  50  per  cent  or  more  are  included  in
 the  tribal  development  plans

 SHRI  JAGANNATH  RAO  I  would
 like  to  know  for  instance,  what  way
 areas  have  been  taken  up  for  inclu-
 sion  or  exclusion  in  particuar  a¥eas,
 while  applying  these  criteria  I  want
 to  know  how  the  areas  have  been
 carved  out  by  the  State  Government
 I  am  not  suggesting  that  areas  with
 30  per  cent  tribal  population  should
 be  included  as  Scheduled  areas
 That  3s  not  my  point  Even  anplving
 the  criteria  of  50  per  cent  what  are
 the  areas  suggested  by  the  State
 Government?

 Now  we  are  half  way  through  the
 Fifth  Plan  Which  are  the  sub-plans
 which  have  been  approved  and  what
 fs  the  amount  allocated  to  egch
 State?  The  other  day  the  Minister
 was  Saying  that  in  Orissa  out  of  »2
 projects  only  8  have  been  approved.
 Under  paia  2  the  executive  power  of
 the  Union  extends  to  the  Scheduled
 areas  So,  simply  saying  on  the
 floor  of  the  House  that  out  of  32
 projects  only  8  have  been  approved
 by  the  State  Government  does  nut
 give  us  any  satisfaction  I  want  all
 of  them  to  be  finalized  and  umple-
 mented  Otherwise,  the  money  will
 lapse  when  the  Fifth  Plan  fs  over

 The  development  of  the  tribal  areas
 is  very  tardy  Nobody  takes  the
 interest  which  he  should  in  this
 matter  I  come  from  the  Koraput
 area,  which  is  a  tribal  area,  vhere
 80  per  cent  of  the  people  are  tribals.
 In  32938  the  Orissa  Government
 appointed  the  Partially  Excluded
 Areas  Enquiry  Committee  under  the
 chairmanship  of  Shri  Thakkar  Bapa,
 The  Committee  submitted  a  report  to



 he  State  Government  and  it  was  im-.
 lemented  partly.  The  State  Govern-
 ent  imposed  regulation  on  money*

 ending  ang  restriction  on  transfer  of
 Jand  froma,  tribals_to  non-tribals,  But

 “the  administration  of  those  Acts  has
 “been  very  tardy.

 rad  EY

 _  Now  the  20-Point  Economic  Pro-
 gramme  has  drawn  attention  to  ‘this
 vital  problem.:  I-am  greateful:  to  the
 Prime  Minister.  for,  formulating...  the.
 20-Point  Economic  Programme,
 which.  as  ्  ‘given  “some  impetus,
 though.-not  -that  impettis.--which:  »  is
 required,  to  this  problem.  The  Home
 Minister  should  take  this  as  his  own
 child-an  dnot  as:  an  tinwanted  thild.
 He...  must...exercise  his.  oe  executive
 power  over  these  areas.  Instead  .of
 waiting  for  the  annual  reports  of  the
 Governor;  the  President  has:  aright
 to  insist_on  the-Governor  for  a,  report
 On  this  ‘subject.  It  is  high  time  that
 the’  Government  of  India  pay’  special
 attention  to  the  development  of

 “these  areas,  because  while  there  is
 development  .  elsewhere,  there  jig.  no
 development  in  the  tribal’  areas.  One
 will  feel"  as  if  one’  is  “going  .  from

 |
 light  to  darkness,  .  el

 Tes

 ,

 Shri  Dasaratha  Deb  referred  to  the
 Tribal’  Advisory:  Council  and  expres-

 sed.  his  view  that.enough  power  .is
 not-  given  to  them.  I  think  he  is  not

 _cofrect’  there.”  The  “Tribal  Advisory”
 Council.-has  the  right  to:  go  into  all

 -the  development  plans,  discuss,  what
 type  of  development  is  required  and

 prescribe’  priorities.  The  Goverrior
 is  bound  by..the  advice  of  the  Tribal
 Advisory  Council

 My-hen:  friend  Shri  Basumatarir
 was  talking  about  area.  restriction...  I

 think  he  js  is  a  bit  confused,  he  -  is
 “mixing  uc  two  things.

 SHRI  -.D..  BASUMATARI-.  After
 removing  the  area  restrictions,  what_.
 is  the  use  of  this’  legislation?

 >
 SHRI  _  JAGANNATH.  RAO

 he  is  wrong.  -I  will  disabuse  my  hon
 friend  “of  *  this  notion..  Suppose  a
 tribal  lives  in-a-particular.  area,  -he

 There
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 will  not  be  considereg..  a...tribal.  im
 another  area.  But  under  the  amend-
 ment  he  will  continue  to  be  a  tribal
 wherever  he’  goes.  *  That:  is  the+am=
 endment  we.  are  bringing  forward  -int
 the  Bill  which  is  coming  up  tomorrow.
 But  “the  Fifth  Schedule  ‘relates  to
 areas  -where  the  proportion  «of...  the-
 tribal  population  to  the.  general
 population  is  50  per  cent  or‘above

 Secondly,  how  are  you’  going’  to:
 see  that  areas  where  the  tribal  popu-
 lation  is  below  50  per  cent  dare  also*
 developed?...Some  .provision.  .  should
 also  be  made  for  the  development  of
 those  tribal  people.  Again,  ‘under
 article  339,;.-the  executive  power.  of
 the  Union  extends  tothe  welfare,  of
 the  tribal.  people  Therefore,  my
 humblé  gubiivission tis"  that’  thé:  Homie
 Ministry.  which  -has,  taken’  charge  of;
 this.  department  of  tribal  welfare,
 scheduleg  castes  and  scheduled  tribes
 ands  backward*  classes,  should  bestow”
 its....attention  .and  .take  .follow-up..
 action  to  see  whether  each  project  is’
 going-  ghéad’  according  “to.  schedule,”
 what.  are  the  -bottleriecks,  what  -are:
 the  shortfalls  etc.,.  so.  that,-deyelop--
 ment  in  the  tribal  areas  can  proceed:
 Othefwise,  ‘I  am  ‘afraid  it  will  he:  ‘ar
 far  ery,  x%  aun  द  प  eet

 श्री'  राम  सहाय  पांडे  (राजननन्‍्दर्गाव )
 फिफ्थ  शेड्यल्ड  दे  दी  कॉंस्टीटय्शन  बिल

 जिसकी  श्री  ग्राम  मेहता  पायलट  वर  रहे  हैं;
 इसका  समान  करने  के  लिये  मैं  खड़ा  हुआ
 हूं  ।  यह  बड़ा  सीधा  सादा  चली  है  और  जो.

 उद्देश्य  और  लक्ष्य  हैं  उनको  साफ  करनेवाला

 बिल  है।  इसमें  'केवल  ये  पांचवें  शेफ़ील्ड

 का  विस्तार  चाहते  हैं  और  इसका  अधिकार

 प्रेजीडेंट  को  देना  चाहते  हैं।

 जब  प्लानिंग  कमीशन  ने  दो  सौ  करोड़:

 का  प्रावधान  किया  होगा.  उस  समय  उसके

 मन  में  कल्पना  रही  होगी.  कि  जहां  आदिवासी

 जूते  हैं  उन  क्षेत्रों  का  परिस्तार  हो  और  वहां

 रहने  वाले  ऋदिंवास्तियों  का जीवन  स्तर  ऊंचा

 उठाने  का  प्रयाप्त  किया.  जाये  ।  मध्य  प्रदेश:

 एक  ऐसा  प्रदेश  है  जिसमें  सौ  में  से  33  लोग:
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 झा दिवा सो  हैं  या  हरिजन  हैं,  वे  हैं  अनकों
 हम  शिंगारा  समाज  कहते  हैं  ।  का  बिल  में

 जहां  आदिवासियों  को  सद्य  वचाव
 बरसें  हैया  उससे  भ्र धिक  हैँ  केवल  उनका

 ही  खयाल  न  चला  जाय  बल्कि  जहा  उसकी
 साया  इससे  कम  भी  है  उसकी  भी  अच्छी

 तरह  से  देख  माल  होतो  चाहिये,  उनकी  पढ़ाई
 लिखाई  को  व्यवस्था  होनी  कहिये,  उनके  दवा
 दारू  इत्यादि  की  व्यवस्था  होनी  चाहिये,
 उनक  जोबन  स्वर  ऊचा  उठ  सके  इसके  उपाय
 किये  थाने  चाहिये  ।  सर्वहारा  समाज  की
 आधिक  स्थिति  को  देखते  हुये,  आदिवासियों
 को  स्थिति  को  देखते  हुये,  जिन फे  पास  कुछ
 नी  बही  है,  जिसके  पड़े  खेती  नहों  है  उनकी
 झोर  हमको  विशेष  ध्यान  देना  होगा  ।
 यदथ्षपि  20  सूत्री  कार्यक्रम  के  माध्यम  से  हम
 उन  तक  पहुंचने  का  प्रयास  कर  रहे  हैं,

 भूमि  बैटन  हो  रहा  है,  वहा  इन्ना-स्ट्रक्चर
 नी दे रहे  है,  उनके  जीवन  स्तर  को  ऊचा
 उठाने  की  कोशिश  भी  कर  रहे  हैं,  इस  काम
 में  बहुत  तेजी  भो  लाना  चाहते  हैं  लेकिन
 हमको  देखना  चाहिये  कि  यह  जो  भेज  है
 ऋसमें  ढिलाई  न  आने  पाये  ।  हमारे  प्रदेश
 में  बस्तर  है  जो  केरल  से  भो  बड़ा  है,  सरगुजा
 है,  मां डला है,  कितने  ही  क्षेत्र  हैं  जहां  जा  कर
 उनकी स्थिति  को  जरगर  बाप  देखे  तो  आपका

 "हृदय  करुणा  से  भर  जायेगा  भ्रगर  हम  उनके
 लिये  मेसी  एड  देने  को  व्यवस्था  नहीं  करेगे
 सो  उनका  जीवन  स्तर  ऊंचा  नही  उठ  सकेगा  ।
 तब  तक  जो  हमारा  उद्देश्य  है  उनकी  पूति
 नहीं  हो  सकेगी  |  आपने  दो  सो  करोड  का
 बाच वें  प्लान  मे  प्रावधान  रखा  है  धौर  ट्राइबल
 सब  बजाज  के  माध्यम  से  छापने  सभो  राज्य
 सरकारों  को  कहा  कि  बे  अपने  प्रथम  प्रोग्राम
 बना  करके  आपके  पास  भेजे  ।

 उस  दिन  जब  बाप  जवाब  दे  रहें  थे  तो
 छापने  कटा  था  मध्य  प्रदेश  से  कोई  प्लान
 नहीं  प्राया  t  जहा  तक  मेरी  सूचना  है
 मध्य  प्रदेश  से  प्लान  करा  चुका  हैं  भोर  शायद
 आपने  उस  प्लान  को  कुछ  सुधारने  के  लिये

 AUGUST  30,  2976
 ad

 Cons.  (Amdt.)  BI  28

 दावत  भेजा  है।  मेरा  निवेदन है  कि  206  करोड़
 झ्पयि  बहुत  कम हैं,  इसमें  ड्राप  कुछ  नहीं  कर
 पायेंगे  ।  न  उनको  जमो  न  दे  सकेंगे,  न  भ्रामक
 विकास  कर  सकेंगे,  न  इस्रा-स्ट्रक्चर,  न  टेकनी-
 कल  एजुकेशन  दे  सकेंगे  ।  यहाँ  केन्द्र  की  जी
 सीधी  जब  देही  है  स्टेट  के  साथ  साथ  रह  कर

 यह  भाष  पूरी  नहीं  कर  सकेंगे,  200  करोड़
 रुपये  में  ।  यदि  भ्रापको  कुछ  करना  हैँ
 कौर  चाहते  हैं  कि  उनके  जोबन  का  विकास
 हो  कौर  सैकडों  काल  से  प्रा दिवा सी  जगल  में
 जीवन  ब्य गोत  करते  रहे  हैं,  कद  मर  फल  खाते
 हैं,  जिसका  शोषण  होता  रटा  है,  जो  बैंडिट
 लेबर  की  तरह  जीवन  बिता  रहें  हैं,  प्यार
 चाहते  है  बिस्तर  के  साथ,  शेड्यूल  5  को
 देखते  हुये  जब  विस्तार  करते  हैं  तो  वह  विस्तार
 घर तो  को  दृष्टि  के  नहों,  जहां  प्र दिवा सो  रहते
 &  बडी  बफी  नही  हैं.  बल्कि  समग्र  चिल
 आदिवासियों  का  आपके  सामने  होना
 चाहिये  1

 मध्य  प्रदेश  में  उनको  स्थिति  बहुत  ख  राज
 है  नई  जागृति  जो  हमने  पैदा  की  है,  नई
 चेतन!  के  माध्यम  से,  विकास  के  माध्यम  से,
 जो  आश्वासन  दिये  हैं  उप क्रो,  उनको  कुछ
 पूति  200  करोड़  के  माध्यम  से  कर  पायेंगे  t
 इतना  ही  नहीं  प्रधान  मंत्री  जो  नेक  बार  कहा
 था  कि  हरिजनों  ज़ोर  भ्रादिवासियों  के  लिए
 एक  चीफ  मिनिस्टरों  का  सै  त  बनना  चाहिये
 में  जानना  चाहता  हूं  कि  उस  सैल  के  माध्यम
 @  शाप  क्या  वारना  चाहते  हैं?  उनके  विकास
 में  यह  सैल  रुचि  लेता  है  कि  नहीं  ?  मेरी
 दृष्टि  से  जितनी  रूचि,  प्रेम  ओर  भावना
 के  साथ  उनके  विकास  के  लिये  काम  करना
 चाहिये,  वह  पैसे  की  कमी  के  कारण  नहीं  हो
 पा  रहा  है  t

 इसलिये  मेरा  मान तोय  होम  मेहता  जी
 से  निवेदन  है  कि  बाप  प्लानिंग  कमोशन  से
 कहिये  कि  200  करोड़  रुपये  बहुत  कम  है,
 इसको  जगह  500  करोड़  रुपये  होता  चाहिये  i
 उनको  संध्या  को  देखते  हुये  200  करोड़  रुपये
 बहुत  कम  है।  उनके  जोबन  उत्कर्ष  के
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 लिये  200  करोड़  कपये:बहुत  ज्यादा  नहीं  होगा  ।
 इस  सात  में  जो  प्रा श्वा तन  दिये  गये  हैं
 उनको  स्टेट  मशीनरी  द्वारा  पूरा  करने  के  लिये
 प्लानिंग  कमीशन  से  आपको  और  ज्यादा
 पैसा  लेना  चाहिये  इन  शब्दों  के  साथ  मैं
 संगठन  करता  हूं  ie

 ५  4  Ft
 .  SBRI  PP.  VENKATASUBBAIAH
 (Nandyal):  Mr.  Chairman,  Sir,  I

 whole-heartedly  welcome  ang  support
 the  amendment  to  the  Fifth  Schedule
 ef'  the  Constitution  that  has  been
 brought  forward  by  hon.  Minister,
 Shri  Om  Mehta.

 The  Planning  Commission  in  the
 Wifth  Plan  has  alloted  Rs.  200  crores

 ‘for  the  all  round  development  of
 “scheduled  areas.  But  I  want  to  :ake

 it  clear  to  my  hon.  friend,  Shri  R.  S.
 Pandey,  that  this  is  in  addition  to.the
 investment  made  by  the  various  State
 Governments  for  development  of
 triba]  .areas,  This  amendment  is
 sought  to  give  a  greater  sense  of
 involvement  ‘and’  also  greater  econo-
 mic  betterment  to  the  scheduled
 tribes  people  _who  were  hitherto
 neglected.

 It  is  intended  to  cover  more  than
 2  crores  of  tribals  in  this  country.
 The  sub-plan  idea  is  an  idea  which
 is  not  recently  made.  It  was  theie
 previously.  It  has  taken  some  time
 for  the  Planning  Commission  and  the
 State  Governments  to  realise  the  :m-
 portance  of  the  tribal]  areas  and  aiso
 te  work  for  their  social  and  ecenomic
 development.

 I  shal]  tell  you  about  Andhra
 Pradesh.  Though,  comparatively,  in
 Andhra  Pradesh  there  are  less  tribals,
 the  area  is  so  strategically  :mportant
 that  the  long-neglected  areas  have
 become  a  rendezvous  for  the  anti-
 social  elements  and  the  Nexalite  ele-
 ments  who  createg  terror  and  violence
 and  used  the  tribal  people  ag  cannon-
 fodder  to  foster  their  nefarious  activi-
 ties  end  also  indulge  in  subversive
 activities.  The  Andhra  Pradesh  State
 Government  has  realised  this  danger
 and  they  have  started  giving  massive

 aid  in  order  todevelop  this  area.  The
 necessary  infra-structure  has:  been
 laid  and  many  institutions  have  been
 set  up  there  exclusively  for  the
 Socio-economic  betterment  of  the
 tribal  people.  A  Tribal  Development
 Corporation  has  been  set  up  in  order

 *to  save  these  people  from  the  =xploi~-
 tation  of  the  plaing  people,  partica-
 larly  in  the  purchase:  of  forest

 ‘produce.  The  tribal  people  have  been
 exploited  to  the  maximum;  their
 lands  were  occupiegd  and  whatever
 forest  produce  was  there  uted  to  be
 taken  for  nothing;  the  plains  people.
 the  money-lenderg  and  the  vested
 interests  used  to  exploit  these  people.
 In  order  to  give  them  a  sense  of
 equality  and  also  to  better  their
 economic  condition,  the  Tribal  Deve-
 lopment  Corporation  has  been  set  up,
 and  it  is  working  wel.

 Another  important  thing  which  the
 Andhra  Pradesh  State  Government
 have  done  in  this  area  is  setting  up
 of  Lang  Development  Bank  »xelu-
 sively  for  the  tribal  people  The  Land
 Development  Bank  advances  loans  te
 the  people  for  development  of  their
 land,  It  has  been  set  up  exclusivetv
 for  the  tribal  people.  This  has  not
 been  done  in  other  States.  I  hope,
 the  other  States  ang  the  hon.  Minister
 also  will  see  that  institutions  of  this
 sort  are  stated  exclusively  for  the
 tribal  people  for  land  development
 and  other  activities,

 The  tribal  area  in  Andhra  Pradesh
 provides  vast  potentialities  for  devc-
 lopment.  even  coffee  plantationg  are
 there  —notably,  the  Araqu  Valley  ant
 other  places  By  and  _  lerge,  the
 tribal  people  are  being  drawn  to  the
 mainstream  of  nationa!  life.  Unless
 these  people  form  an  important  part
 or  segment  of  our  national  life,  un-
 Jess  they  are  brought  to  the  main-
 stream  of  our  national  life,  the
 significance  of  the  20-point  Economic
 Programme  will  not  be  fully  realised.

 The  worst  type  of  bonded  labour
 existed  in  this  area:  they  had  heen
 taken  for  domestic  purposes  and  they
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 had  been  kept  under  surveillance  for
 many  years.  This  is  now  being  re-
 wedied,  and  vigorous  steps  are  being

 —
 free  them  from  the  bonded

 Another  important  aspect  is  their
 education.  Education  wag  not  there
 at  all.  Now  achools  are  being  started
 under  the  tribal  plan;  education  is
 being  imparted  to  these  people.

 Another  important  thing  is  about
 their  cultivation.  There  was  podu
 cultivation  in  that  area;  they  could
 get  cultivate  the  land  continuously;
 only  for  one  year  they  would  culti-
 vate  and  then  they  would  go  to  other
 areas  Even  that  land  that  is  assigned
 ©  them  s  being  appropriated  by  the
 other  people;  they  cultivate  in  their
 name  Now  an  Act  has  been  passed
 that  nobody  can  cultivate  the  ‘and
 which  has  been  assigned  to  the  tribal
 people.  These  measures  are  being
 taken,  and  the  sum  of  Rs  200  crores
 which  has  been  sanctioneg  by  the
 Planning  Commission,  to  be  spent  for
 these  notified  areas,  will  go  a  long
 ‘Way  30  improving  their  lot

 26  00  brs.

 Though  :t  may  not  be  that  sufficient
 as  to  bring  them  up  to  the  level  of
 the  development  of  the  other  parts
 of  the  country,  it  s  a  good  beginning
 made  and  I  congratulate  the  Govern-
 ment  of  India  I  congratulate  and
 thank  the  Prime  Minister  for  having
 thought  of  bringing  these  people  who
 have  been  neglecteq  for  centuries
 into  the  mainstream  of  the  nation,
 for  their  socio-economic  betterment

 The  provision  of  Rs  200  crores  38
 not  much,  but  a  begmning  has  been
 made  and  I!  feel  confident  that  more
 and  more  money  will  come  And
 also,  there  will  be  a  sort  of  an  income
 to  the  Government,  not  only  income
 to  the  tribal  people  Government
 will  get  revenues  from  these  ¢ribal
 development  activities  ang  I  hope  the
 Yevenies  they  would  get  will  be
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 ploughed  back  for  the  betterment  of
 these  people.  With  Chead  few  wird:
 4  weleoine  thig  «Bill  atd-t-hope  2
 beginning  has  beed  made
 funds  will  be  puinped  in  ig  tne the
 evotiomy'of  the  ‘tribal  peoplh  for  tieir
 economic  Cevelepment,

 at  सल  न  डान  (फासी)  :  1...

 ह  976
 करता  हूं  ।  ,

 The  purpose  of  this  Bill  is;—it  is
 stateg  here:

 “In  order  that  the  Sub-Pian
 areag  may  be  declared  as  Scheduled
 Areas  it  is  necessary  to  e&npower
 the  President  to  increase  the  ares
 ef  any  Scheduled  Areas  in  any
 State.  The  present  Bull  seekg  to
 achieve  this  purpose.”

 शब स्थान  का  मैं  झपटना  प्रश्न  लेता  हु  ।
 श्रमी  जब  गह  मो  जौ  के  पास  मैंने  नक्शा  देखा
 तो  मुझे  यह  मालूम  हुआ  कि  राजस्थान  का

 a  उदयपुर  का  हिस्सा  है  उस  हिस्से  को  तो  आप
 ने  शेड्यूल  ट्राइब्ज  में  लिया  है  लेकिन  और,
 जो  हिस्से  हैं  जेसे  मेरा  खुद  का  जो  जिला  है
 पाली  35  जिले  &  बाली  का  हिस्सा  जिसमें  22
 गांव  हैं  बडे  बडे  उन  गांधी  को  बिल्कुल  एक्स-
 कल् यूड  कर  दिया  गया  ।  तो  मैं  जानना  चाहता
 है  कि  जो  छोटे  छोटे  हिस्से  है,  गाव  हैं,
 उनका  क्या  होगा?  यह  आपको  रिपोर्ट  थी

 ‘Report  of  the  Study  Team  on
 Tribal  Development  Programme

 A  large  number  of  tribal  villages
 not  covereg  by  the  Tribal  Develop-
 ment  Blocks  have  hitherto  receiv-
 ed  scant  attention  at  the  hands  oi
 the  planners  The  tribal  commu-
 nities  inhabiting  these  village:
 have  received  little  or  no  benef
 from  the  tmbal  welfare  pri
 gramme  The  development  of  them
 viflages  could  not  be  ignored.  है,
 these  villages  cannot  be  covered
 in  the  Fourth  Five  Year  Plen
 separate  funds  should  be  ear:
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 marked  for  their  development  6n
 per  capita  basis  corresponding  to
 the  per  capita  provision  on  the
 tribal  population  covered  by  the
 TD  -Blocks.”

 देर।  कहना  यह  है  कि  जो  विनोद  बहुत
 एक्सस्लूड  कर  दिये  हैं  उनका  क्या  होगा  ?
 मायने  कहा  कि  50  प्रतिशत  पापुलेशन  जहाँ
 उनकी  है  उस  जिले  को  डिक्लेयर  कर  देंगे  |
 लेकिन  कुछ  तोलें  हैं,  तह धो लों  के  गांव  हैं
 उनको  प्राय  ने  हटा  दिय/  ।  मैंने  वह  नक्शों
 देखा  था।  उसमें  केवल  उदयपुर  झा  इलाका  तो
 आपने  लिया  है।  बाकी  पालो  जिले  के  जो
 इलाके  हैं  बाली,  नाता,  बेड़ा  वगैरह  उनको
 एक्स क्लू  कर  दिया  है।  सिरोही  का  भो
 कुछ  हत्या  है।  आपका  4हु  कहना  है  कि
 इस  में  गवर्नर  को  पावती  होंगी  ।  गवर्नर  प्री  के
 सामने  रेकमेंड  करेगा  शोर  उसको  पाप
 मानेंगे  ।  लेकिन  गवर्नर  को रेहे में  डेकन  मानते
 के  पहने  हमको  फिक्र  शेड्यूल  में  जब  अमेंड़-
 सेंट  मानना  है  तो  हमें  भी  भा/लुन  होना  चाहिये
 कि  हमारे  प्राप्त  का  कौन  कौन  सा  हिंसा
 शेद्यूल्ड  ट्राइबल  के  प्रंतगंत  लाया  गया,  वहां
 पर  विकास  के  लिए  प्रोजेक्ट  क्या  क्‍या  बनाये
 जायेंगे  ?  लेकिन  हमें  यह  मालूम  नहीं  हुआ
 कौर  स्पो  हालत  में  मान  खोजिये  200
 करोड़  रुपया  इस  पर  खर्चा  होना  है  तो  वह
 केवल  एक  एरिया  में  होगा  ।  मगर  जा  पर
 शेड्यल्ड  ट्राइबल  फे  लोग  रहते  हैं  पाली  शरीर
 सिरोही  जिले  में  उनको  हालत  सुधारने  के
 किये  कया  कदम  सरकार  का  होगा ?

 यह  एफ  बहुत  बडा  सवाल  है  ।  क्या  आप
 जान  लोगों  से  कहेंगे  कि  उनकी  जो  राज्य
 सरकारें  हैं  वही  प्लान  बनाकर  देंगी  और
 क्या  केन्द्रीय  सरकार  जन  जगहों  के  लिये  कोई
 मदद  देगी  था  नहीं  ।  50  ट्रेंट  से  ज्यादा
 जहाँ  पर  अराइवल  पापुलेशन  होगी  वहां  के
 लिये  श्राप  प्रोजेक्ट  बनायेंगे  लेकिन.  जहां  पर
 आदिवासियों  की  संख्या  कम  है  वहां  पर  उनके
 विकास  के  लिये  के खोय  सरकार  मदद  देगी  या
 नहीं--पह  एक  प्रश्न  है।  राज  भी  केद्रीय
 सरकार  जो  पता  खच  करती  है  वह  कुछ

 2090  LS—i0.  :

 एरियाज  में  हो  जब  होता  है  ल ेकित  जो  रिवाज
 झनृूसृबित  नहीं  हैं,  जहां  पर  कोई  भी  विकास
 नहीं  हुआ  है,  वहाँ  टी०  भो०  ब्लास्ट  नहीं.
 खुले  हैं  वहां  पर  क्‍या  होगा  ?  उदयपुर  में
 Ho  को  ब्लाक  खला  हुआ है,  हसरत  जगहों
 पर  भी  है  लेकिन  बाली  कौर  सिरोही  में  जहां
 यह  लोग  रहते  हैं  वहां  १२  प्रापका  पैसा  लगा
 ही  नहीं  है।  जालोर  जिने  की  भी  यही
 स्थिति  है।  तो  इस  तरह  के  जो  हिस्से  हैं,
 जहां  पर  द्राइवज  लोग  रहते  हैं  यहां  पर
 क्या  होगा  ?

 दूसरी  बात  यह  है  कि  इस  सम्बन्ध  में  जो
 विकास  कार्य  किया  गया  है  उस  के  लिये  एसटी-
 मेट्स  कमेटी  ने  साफ  लिखा  है  कि  हमें  उठते
 कोई  सेटिस्फेक्शन  नहीं  है।  उन्होंने  लिखा
 है:

 The  recent  report  of  the  Estimates
 Committee  ‘1974-75,  says:

 “The  Committee  feed  that  despite
 the  general  concern  by  the  Plann-
 ing  Commission  in  the  successive
 Five  Year  Plans  for  removing  the
 regional  imbalance  aid  for  the
 development  of  backwarg  areas,
 the  progress  made  in  this  behalf
 has  been  far  from  adequate.”

 इस् टि मेट्स  पार्टी  ने  974  में  अ्रपनो
 रेकमेंडेशन'  की  है  जिनमें  उन्होंने  बतलाया  है
 कि  पिछले  सालों  में  जो  जवान  हम  बना  रहे
 थे  उन  प्चान्स  वा  कही  गी  बाके  डल  इस् प्ली-
 मेंटेन  नहीं  हुआ  है।  इसका  कारण  उन्होंने
 यह  बताया  है  कि  ऐसे  भ्रमणकारी  लगाये
 जाते  थे  जो  मिशन  की  भावना  से  काम  नहीं
 करते  ये  ऐसे  लीग  लगाये  जाते  थे  जिनको
 उस  काम  में  कोई  इन्टरेस्ट  नहीं  होता  था ।
 कमेटी  से  सलाह  दी  थी  दिन  भ्रादिवासी  इसके
 में  उन  लोगों  को  काम  करने  के  लिए  भेजना
 चाहिये  जिनमें  मिशन  की  भावना  हो  t  इसके
 प्र लावा  फिफ्य  शेड्यूल  में  कुछ  ऐसे  कानून  बनते
 चाहिये  जिनसे  शादिवातिवों  का  लाभ  हो  सके  t
 राज  भी  वहा  से  भय  मनोलिन्डर्य  को  हटा  दही
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 सके  हैं।  ग्राम  भी  वहां  पर  मनीलैन्ड्स

 मौजूद  हैं।  वाई  बार  कहा  गया  वही  उनकों

 b

 श्राप  वहां  से  कानून  के  जरिये  से  हटा  दें  लेकिन
 आप  उनको  हटा  नहीं  पाये  ।  (व्यवधान)
 इसी.  के.  साथ  दूसरा  काम  यह  करवा  था
 कि  आदिवासियों  की  जो  जमीन  मं.  गज  हो
 गईं  थी  वह  छुड़ाकर  उनको  दिला  दी  जाये  t

 दूसरे  संघर्ष  लोगों  ने  जो  उका ..  जमीनें
 दबा  ली  हैं  वह  उनको  लौटा  दी  जायें  लेकिन
 वह  काम  भी  नहीं  हुआ  ।  तीसरा  दाम  यह
 थां  कि  बंधुआ  मजदूरों  को  मुक्ति  दिलाकर  काम

 दियां  जाये।  वह  भी  पूरा  नहीं  हुआ  ।  ट्राइबल
 एरियाज  के  लिये  झ्नलग'  कानून  बन  सबाते

 हैं,  आपके  स्पेशल  लाज'  हो-  सकते  हैं  उनको

 लागू  करके  जो  लाभ  दत्त  लोगों  को  पहुंचाना
 चाहिये  वह  नहीं  पहुंच  रहा  है  |  इसके  साथ
 साथ  फिफ्थ  शेड्यूल  में  ऐसे  कानून  बनाते

 चाहिये  और  उन  पर  सख्ती  से  अमल

 करना  चाहिये  ताकि  अ्दिवातियों  को  लाभ

 पहुंच  सके  ।

 जहा  ठक  फौरेस्ट  का  सवाल  है,  मैंने  कई
 बार  कहा  है  कि  फौरेस्ट  को  बहुत  ज्यादा

 उजाड़ा  गया  है  |  इन  व्हाइट-  काले  लोगों  ने,
 ठेकेदासें  ने  जंगलों  को  बिल्कुल  खत्म  कर  दिया

 है।  आदिवासियों  के  लिये  अब  न-  जंगल  रहे,
 न  मनी  लेक्चर्स  की  बीमारी  दूर  हुई  -शोर  न

 उनको  ज़मीन  मिली  ।  उनके  लिये-  जो

 डेवलपमेंट  होना  चाहिये,  वह  नहीं  हुआ  ।  इस
 लिये  जो  एरिया  ग्रुप  बतला  रहे  हैं

 “According  to  the  new  approach,
 specific  programmes  are  to  be  pre-
 pared  for  each  project  area  keep-
 ing  in  view  its  special  problems,”

 तो  एक  बात  आपने  यह  कही-  है  कि.  उसकी
 स्पेशल  प्राबलम्ज़  को  ध्यान  में  रख  कर  कानून
 बनाये  जायेंगे

 “The  Sub-Plan  also.  accords
 -highest  priority  to  elimination  of

 AUGUST  30,  976

 _trative  structure  that  an
 possessing.  Where  the  administrative.

 Cons.  (Amdt.)  Bill  2928

 |

 bonded
 etc.”

 exploitation,
 debtedness,

 labour,  °.in--

 ये  बातें  आपने  स्टेटमेन्ट  आकर  आब्जक्ट्स  एण्ड:
 रिलीज़  में  कही  है  |  मैं  आप  से  यहाँ  कहना:

 चाहता  हुं  कि  उसको  जितना  प्राबलम्ज-  हैं.

 उनको  दूर  करने  के.  लिये  आप  को  सत्तो,  से

 काम  करना  चाहिये  .।  आप  इस-  सम्बन्ध  में.

 सख्त  कानून  बनायें,  गवर्नर  को  58वें  शेड्यू  उ  सें

 स्पेशल  पावर्ड  हैं,  उसके  जरिये  आप  उनकी

 दिक्कतों  को  दूर-क रे  be

 SHRI  GIRIDHAR  GOMANGO=
 (Koraput):  Mr.  Chairman,  ‘sir,  ्

 rise  to-support  the  -Fifth.  Schedule»
 to  the  Constitution  (Amendment)
 Bill,  1976.  The  objects  and  reasons
 have  béén  ‘given  in  the  Bill.  The:
 hon.  Minister  also  has  made  his
 view  point  while  introducing  this:

 Bill.

 Sir,  thig  Bill  is  very.  simple.  When
 we  proposed  the  sub-plan  area  con-
 sisting  of  50°  per  cent  tribal  popula-
 tion,  it  became.  necessary  for  the
 Government  to  include  these  areas  in
 the  Fifth  Schedule  so  that  there  will
 be  no  discremination  between  the
 Fifth  Schedule  area  and  the  sub-plan
 area.

 Sir,  the  most  important  point  that.
 has  been-  made  in  this  Bill  is  regard-
 ing  raising  the  standard  of  adminis-
 tration  in  the  tribal  areas  and.  this.
 responsibility  has  been  entrusted  te-
 the  Centre  and  the  States.  .  Under
 Article  275(l)  the  Centre  and  the
 States  have  been  given  responsibi-
 lity  to  allocate  money  for  the  develop--
 ment  and  administration  of  scheduléd:
 areas.  There  are  a  number  of.  pro-
 visions  in  the  Constitution  for  the:
 tribals.  The  law  which  is  given  in  the
 Fifth  Schedule  will  be  covered  under
 the  sub-plan  areas  also.  So  far.  we:
 have  achieved  very  little  in  some  areas
 and  something  more  in  other  areas.
 The  reason  being  the  level  of  adminis-

 area  iss

 structure  is  better  there  we  have
 achieved  something  and.  where  the.
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 administrative  structure  is  not  good
 there  we  have  achieve  nothing.

 Sir,  I  would  lke  to  make.a  query
 from  the  hon.  Minister.  The  new  Plan
 which  is  a  sub-plan  in  the  Pish—
 accerding  to  the  ‘policy  decision—the
 States  should  earmark  the  money  for
 the  tribal  areas  from  the  State  sector.
 I  want  to  know  the  names  of  the
 State;  who  have  ear-marked  tentative
 allocation  in  their  State  plang  for  the
 triba)  areas.  I  would  also  like  to  know
 the  names  of  the  Ministries  at  the
 Centres  who  have  earmarked  money for  the  sub-plan  areas.  The  financial
 institutions  should  be  integrateg  in
 the  sub-plan  areas.  For  the  achiete-
 ment  of  the  goal  which  is  proposed
 under  the  sub-plan,  integration  of
 different  developmierital  departments

 necessary  both  at  the  Centre  and
 States.

 At  present,  power  has  been  given
 to  the  Centre  under  art.  289(2).  But
 under  this,  only  direction  can  be  given,
 not  directive.  That  is  why  after  com-
 pletion  of  two  years  of  the  Plan  the
 Centre  is  asking  the  States  for  the
 preparation  of  ITDP  project.  They
 are  not  listening  to  the  Centre.  L  am
 not  accusing  the  States.  Power  has
 been  delineated  in  the  Constitution.
 According  to  art.  275(l),  it  is  the
 responsibility  of  the  Centre  ang  the

 »States,  specially  the  States,  where  the
 execution  of  the  projects  is  going  on.
 There  is  a  TD  project  spensored  by  the
 Ministry  of  Agriculture.  The  adminis-
 trative  setup  is  different.  The  money
 is  sent  from  the  Centre  direct  to  the

 sproject  area.  But  here  in  the  sub-
 plan  area,  what  will  happen?  The
 States  will  not  have  the  money.  The
 Centre  will  definitely  give  the  money.
 We  have  nearly  Rs.  200  crores  and
 Rs.  65  crores  will  be  spent  up  to  the
 end  of  the  financial  year,  and  the
 rest  of  the  money  will  be  spent  when
 the  plan  will  be  submitteg  to  the
 Ministry  of  Home  Affairs..

 ‘  {  make  an  earnest  request  to  the
 ‘Minister.  If  the  States  do  not  agree

 with  the  prircipl'  and  foiicies

 underlying  the  decision,  if  they  do  net
 give  the  money,  if  they  will  give  the
 money  which  they  arte  proposing  te
 be  spent  to  the  Centre,  the  Centre
 can  combine  the  special  assistnce
 money  and  State  money  here  and  send
 it  direct  to  the  project  authorities.

 There  is  another  point.  Here  the
 budget  session  meets  in  the  month  of
 March.  The  working  season  in  the
 tribal  area  ig  generally  upto  Jure.
 I  am  not  arguing  that  the  time  of  the
 budget  session  should  be  shifted  to
 the  end  of  the  rainy  season.  I  am
 only  saying  that  the  money  which  78
 released  to  the  tribal  area  should  be
 up  to  the  end  of  June,  not  up  to  the
 eng  of  March.

 In  the  administration,  there  is  the
 ladder  system.  I  want,  and  the  tribal
 areas  require,  a  single-line  adminis-
 trative  set-up  by  the  Centre.  The
 Planning  Commission  had  a  Study
 Group  to  study  the  administrative
 setup  in  tribal  areas  Thev  have
 adopted  a  certain  pattern  for  this.
 Has  this  been  sent  to  fhe  different
 States  asking  them  te  adopt  this  admi-
 nistrative  setup?  It  has  not  been  done.
 I  am  not  accusing  the  Minister.
 Though  I  belong  to  Orissa,  I  am  not
 referring  to  the  problem  of  that  State
 only,  because  this  is  a  tribal  sub-
 plan  for  the  whole  country.  We
 represent  the  whole  of  the  tribal
 people  in  the  country.  We  want  to
 make  use  of  the  opportunity  provided
 by  the  Constitution  for  our  develop-
 ment.  If  we  cannot  at  least  achieve
 in  the  tribal  areas  the  tempo  of
 development  going  on  in  the  country
 as  a  whole,  we  cannot  achieve  our
 objective  after  this  period  is  over.

 We  are  very  much  obliged  to  the
 Prime  Minister  for  the  keen  interest
 she  has  taken  in  finalising  this  scheme.
 The  Home  Minister  ung  the  Home
 Ministry  have  also  taken  the  deciaion
 to  prepare  a  plan  and  seng  it  from
 the  Centre  to  the  concerned  authori-
 ties  and  States.

 The  purpose  of  this  legislation  is
 not  allocation  only.  I  would  request
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 the  hon.  Minister  to  disc  with  the
 Chief  Ministers/State  ernmients
 the  question  of  raising  the  standard
 of  administration.  The  problem  of
 money  will  not  be  there  because  that
 is  ensured  by  art.  275.  But  the  money
 given  should  be  properly  spent.  There
 lies  the  importance  of  the  quality  of
 the  administrative  setup.  With  the
 hope  that  the  proper  administrative
 setup  will  be  ensured,  I  conclude.

 सरकार  स्वर्ण  सिह  सोली  (जमशेदपुर)  :
 यह  जो  बिल  लाया  गया  है  इसका  मैं  स्वागत
 करता  हुं  ।  में  दत्त  इलाके  से  भ्राता  ह  जिसको
 छोटा  नागपुर  का  इलाका  कहा  जाता  है,  जो
 साउथ  बिहार  में  है  भभोर  जहां  मैजोरिटी
 आदिवासियों  को  है,  शेड्यूल्ड  ट्राइब्त़  को  है  1

 मिनिस्टर  साहब  ने  एक  बात  कहो  है  कि
 श्री  कातिक  उरांव  जो  यहा  के  मानो  सदस्य
 हैं  वह  छोटा  नागपुर  डेवेलपमेंट  बडी  के  टाइम
 चेयरम॑न  हैं  जो  बोर्ड  बनाये  गये  हैं  इनके

 चाय  मैनों  को  कोई  प्रधिक/र  नहों  दिये  गये  हैं  |
 आप  माननीय  कातिक  उरांव  जी  से  पूछ
 लोजिये  क्योंकि  यह  चेयरमैन  हैं  |  मैं  भी  उस
 कमेटी  का  दो  साल  तक  मेम्बर  रहा  हूं  1  एक
 एम०  पी०  के  ८वाई  जहाज़  के  टिकट  तक  का
 पैसा  नहीं  दे  सकते  ।  उनको  सिकािशों  को
 काट  दिया  जाता  है'।  डेवलपमेंट  बोनस  की
 कोई  पावस  नहों  हैं।  कनु न  आप  के  बन  ये  हैं
 लेकिन  उनका  इमप्लोमेंटेजन  नहीं  होता  ।  उन
 के  इमप्जोमेंटेगन  को  पूरी  कोशिश  होना
 चाहिये  पांचवें  शैय  व  के  पैरा  6  में  कहा  गया

 है  कि  यह  संसोधन  रेशनेलइज़ेशन  के  लिये  है  -
 जो  एरिया  पितमो  शामिल  किये  गये  हैं  पांचवें

 शेड्यूल  में  सब-प्लान  एरिया  में  उनके
 रेशनेलाइजेशन  को  वात  है  1  पैराग्राफ
 6  (वो)  में  लिखा  गया  है  :

 “alter,  but  only  by  way  of  rectifi-
 cation  of  boundaries,  any  scheduled
 Area;”

 यह  एक  लाइन  लिखी  हुई  है।  एक  बात  के
 बारे  में  मैं  क्लैरिफ़िफेशन  चाहूंगा  कि  यह  जो
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 Wid  बदी  ई  जिसका  शाप  धमेंद्र  फा
 हैं  यह  जो  रेक्‍्टोकिकफेसन  as  ब/उन्डोज  है,  जो
 बाउन्ड्री  क्षमा  हैं,  उसको  किस  प्राकार  पर
 रेक्टिफ़िकेशन  करने  आ  रहे  हैं?  सभो  सिविल
 प्रोसीजर  बोर्ड  बिल  के  वक्‍त  कहा  गया  था  कि
 जो  977  की  सेंसस  है  वही  2000  ए०  डी०
 तक  चलेगी  1  आजादी  बढ़  जाइयो,  फिर  भी
 उसे  पोपुलेशन  के  आधार  पर  प्लान  बनेगा  ।
 भभोर  जो  528  से  542  सोचें  बढ़ी  हैं  इसमें
 शेड्यूल  कास्ट  सौ र  ट्राइबल  को  छोटे  कम  की  गईं
 हूँ  t  तो  इनको  प्रा वादो  बहुतो  है  लेकिन  उनका
 हक  कम  हो  रहा  है  ।  इस  जोश  को  आप  को
 देखना  चाहिये।

 आप  पांचवें  शाहू  व  के  पैदा  6  में  सूत्रों न
 लाये  हैं,  यह  ठोक  है|  लेकिन  मेरा  यूनान  है
 कि  आप  एक  बा उत् डो  कमीशन  बतायें,  जसे
 एस०  आर०  सी०  मोशन  बता  था  बह
 बाउन्ड्री  गामोमने  प्रे  देश  %  आदिवासी
 इलाकों  के  जारे  यें एड  जन्टमेंट  करे  ताकि  कती
 को  शिकायत  को  मौका  रहे।

 पैरा  (  को)  भा  Fe.

 “The  Governor  of  each  State
 having  Scheduled  areas  therein  shall
 annually,  or  whenever  go  required
 by  the  President  make  a  report  to
 the  President  regarding  the  admini-
 stration  of  the  Scheduled  Areas  in
 the  State.  al

 ad  तो इक में  लिवा  जर्द  गया  है इनमें  कोई
 असेंसमेंट  भो  नहीं  है।  लेकिन  एडमिनिस्ट्रेशन
 को  श्पो्ट'स  दिन  किस्म  से  त॑  4२  होती  है  यह
 हम  लोग  जाना  हैं।  शेड्यूल  4  एडवाइज रो  मेरी
 फे  जितने  .दस्4  होते  हैं  वह  बोगस  भो  होते
 कुछ  काम  नहीं  चाएते  हैं,  केवल  दस्तखत  काएक
 चले  जाते  हैं इन  ब  4।तो  को  तरफ़  भ्रापको
 धयान  देता  चहिये  प्रौढ़  इन  फ  बारे  में  बन्दोबस्त
 प्यासा  चाहिये।

 एक  बात  भर  कहना  है  पं रा  5  के  सेक्शन
 (a)  whe  (2),  सब-सेक्शन  (ए),(बो),
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 (सी)  कौर  सेक्शन  (3),  (4),  (5)  में
 लिखा  हुआ  है

 It  means,  the  areh  has  been  rieglect-
 ed  by  the  Administration,  especially
 in  Bihar.
 ss  ot  dated  हैं  1  एक  भ्रादिवासी  की
 जमीन  दूसरा  भ्रादिवासी  नहीं  ले  सकता  ।
 लेविन  रांची  में  जो  आदिवासी  वकील  हैं,
 प्यार  एक  गरीब  इरा दिवा सी  कच हूरो  में  जाता
 है.  तो  5:  'की  ज़मीन  वह  आदिवासी  वकील
 सटेगेज  रख  लेवा  है।  ता  इस  बर्मी  की
 बातो  को  आप  को  चाहे  वरना  चाहिये।

 इन  शब्दों  के  साथ  मैं  इसका  रामकथा
 करता  हूं  1

 SHRI  CHAPALENDU  BHATTA-
 ARYYIA  ,Giridih):  Sir,  I  welcome

 the  Bill  for  the  simple  reason  that  it
 rationalises  the  arrangement  and  the
 sub-plan  area  now  becomes  coter-
 minous  with  the  scheduled  area.  This
 is  really  clearing  the  deck  for  action,
 89  that  no  procedural  difficulties
 should  arise

 Rs.  200  crores  allotment  is  all  right,
 but  these  26  years  which  have  gone
 by  have  been  years  eaten  by  locusts.
 The  adivasis,  through  a  series  of  chain
 reations,  living  in  forests,  with  forest
 laws  preventing  them  from  cutting
 down  trees,  have  been  driven  to
 usury,  mahajang  and  land  alienation
 and  later  on,  as  it  happened  in  my
 area  in  Pirtand,  Tunde,  Gonde  and
 Dumri,  it  led  to  confrontation.  This
 process  which  took  place  in  our  area
 in  1973-74  is  the  underlying  process.
 We  have  to  reverse  the  trend.  The
 Planning  Commission's  macro  and
 anchal  or  block-wise  approach  will
 not  serve  the  purpose.  Shri  Om  Mehta
 said  in  his  opening  speech  that  while
 the  previous  arrangment  covereg  only
 44  per  cent  of  the  population,  now  it
 will  be  66  pcr  cent.  Kindly  make
 the  gram  panchayat  the  base  of  your
 effort,  not  anche].  If  you  cannot  do
 that,  the  least  you  can  do  is  to  make
 per  capita  allotment  to  the  anchals
 which  have  20  per  cent  adivasi  popula-

 tion  to  be  spent  on  the  advasi  areas  or
 adivasi  villages,  so  that  the  leeway  can
 be  made  up  very  soon.

 The  adivasis  live  on  a  particular
 belt  stretching  from  Bakura  to
 Bombay,  full  of  forests  and  full  of
 munerals.  The  farest  lawg  prevent
 them  from  cutting  down  the  trees  and
 the  metalliferous  mines  regulations
 prevent  them  from  even  doing  the
 prospecting.  I  know  many  of  them  are
 home-grown  §  geologists.  They  can
 find  ground  water  anq  munerals  by
 their  own  techniques.  We  have  not
 been  able  to  take  advantage  of  their
 knowledge  and  their  instinct.  There-
 fore,  .f  we  have  to  make  a  real  attack
 for  reversing  the_process  of  regional
 variation  of  growth  through  macro
 planning,  we  have  to  make  it  a  broad
 front.  It  will  also  require  follow-up
 action  in  amending  the  Mineral  Con-
 cession  Rules  and  Metalliferous  Mines
 Regulations.  I  know  mineral-bearing
 areas  have  been  ploughed  up  by  the
 adivasis.  They  say,  “We  cannot  work
 it.  So,  we  are  growing  one  crop.”
 Because  it  has  been  macro  planning,
 the  entire  approach  has  passed  these
 areas  by  and  things  have  gone  from
 bad  to  worse  year  by  year.  We  have
 made  a  break  in  the  Chotanagpur
 Development  Autenomous  Authority.
 The  Vice-Chairman  is  sitting  there.
 He  is  dissatisfieg  and  I  am  also  not
 Satisfied  with  the  pace  of  growth.  We
 have  to  develop  an_  effetive,  alert,
 organisational  apparatus  to  give
 effect  to  the  policies  decided  by  the
 Government  of  India,  so  eloquently
 outlineg  in  the  new  economic  pro-
 gramme.

 Sir,  I  thank  the  Home  Ministry  for
 bringing  out  this  su#plan  as  a  com-
 ponent  of  the  larger  Five  year  Plan,
 It  should  have  been  there  from  the
 First  Plan  itself.  Then  these  varia-
 tions  would  not  have  taken  place,

 In  spite  of  the  Chotanagpur  Tenancy
 Act  being  there,  the  Home  Minister
 has  to  enquire  as  to  how  is  it,  when
 the  HEC  eame  up,  when  the  DVC
 built  their  demands,  the  Adivasis  lost
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 their  land.  They  dig  not  get  any  jobs;
 the  jobs  went  to  the  smart,  not  to
 the  needy,  not  to  the  people  who  really
 deserved.  them.

 There®  are  many  development
 i‘gevices,  there  are  many  apparatus  of
 “development  like  irrigation,  crop

 ।  pattern,  electricity,  small  dams  ete.
 I’  need  not  elaborate  them.  I  only  urge
 that  Rs.  200  crores  is  insufficient  to
 make  up  for  the  lag,  which  has  grown
 over  the  last  25  years.  There  must
 ‘be  effective  integration  in  the  allot-

 ‘““ment;  the  anchal-wise  allocation
 should  be  either  reduced  to  gram
 panchayat-wise  allocation,  or  those
 anchalgs  which  have  less  than  50  per
 -cent  population  of  adibasis  should  be
 allocated  per  capita  so  that  the
 adivasi  villages  in  those  anchais
 should  also  come  to  join  the  mains-
 tream:

 After  all,  it  is  a  process  of  national
 integration,  and  India  can  never  reach
 its  destiny  unless  we  take  these
 millions  of  adivasis  along  with  us

 inta  the  broag  ang  expansive  future
 ‘which  is  opening  before  us.  I  suppert
 the  Bill.

 श्री  गवनिं  व्हा  पसंद  (बलिया)  सेनापति

 महोदय,  मैं  उपस्थित  विश्लेषक  का  स्वागत
 करता  हूं  ।  और  यह  कह  सकता  हूं  कि  इस
 सम्बन्ध  में  मानवीय  स्वी  जी  से  कई  ब।र  हम
 मिल  भी  चुके  हैं।  यह  विधेयक  हमें  यह  अधिकार

 देता  है  कि  फिफ्थ  शेडयूल  में  यह  एरिया  बढ़ाया

 जाय  ।इस  सिलसिले  में  मैं  यह  निवेदन  करूंगा
 ि  हमारा  उत्तर  प्रदेश  देश  के  सबते  बड़ा

 हिस्सा  है  और  हिमालय  भी  इसके  रेंज  के  अन्दर

 आता  है।  हमारे  यहां  तीन  चार  पाकेट्स  इसके

 हिमालयन  ट्राइबल  ret  में  पड़ते  हैं  जिसमें

 थारू  जने  वी  है  ।  उरी  थारू  जन  जाति
 के  बहुत  से  लोग  मैदानों  में  जाकर  बच  गए  हैं
 जिनको  हमारे  यहां  गाड़,  कहर,  खेलवाए

 रंगवा,  गांव,  बढ़ई  ग्राही  कहते  हैं  ।  बैकवर्ड

 क्लासेज  कमीशन  ने  यहां  कहा  है  कि  ये  जातियां
 '

 थारू  जन-जाति  की  ही  जातियां  हैं।  इन  जातियों
 के  लोग  हमारे  यहां  खेतिहर  मजदूर  और
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 बँधुवा  मजदूरों  के  रूप  में  काम  करते  हैं  प्रो

 रियाज़  को  भी  इसमें  शामिल  किया  जाये  1

 _-देता  हुं  और  इच  का  समर्थन  करता  हूं  ।  लेकि

 को  जहां  जहां  आदिवासी  घनी  तादाद

 Cons.  (Amdt.)  Bill  300

 उनकी  हालत  आज  की  हमारी  बढ़ती  हुई

 राष्ट्रीय  धारा  के  समय  में  भी  इतनी  खराब  है
 कि  उनके  खाने  का  भी  ठिकाना  नहीं  है।  उनकी

 इस  स्थिति  को  देखते  हुए  मैं  मन्त्री  महोदय  ते

 निवेदन  करूंगा  क  हमारे  उत्तर  प्रदेश  में  ये

 जातियां  जिन  एजाज़  में  पाई  जाती  हैं  उन

 ५

 श्री  मंगल  उनके  (मंडला)  :  सभापति

 महोदय,  मेरी  बोलने  की  इच्छा  तो  नहीं  थी  4
 मेरी  तबियत  अच्छी  नहीं  है।  १र  सभी  भाषणों

 को  सुनने  के  बाद  बोलने  की  इच्छा  हुई  i  मैं

 पत्नी  जी  को  यहां  बिल  लाने  के  लिए  धन्यवाद

 इसके  साथ  साथ  मैं  कुछ  बातें  भी  रखना  चाता

 हूं  ।  मस्ती  जी  जरा  उन  पर  ध्यान  दें  4

 यह  बात  जरूर  है  कि  इस  पंचम  अनुसूची

 आबादी  में  बसे  हुए  हैं  उनके  लिए  ऐसा  बिल

 लाना  आवश्यक  था  लेकित  इस  पंचम  अनुसूची
 के  अन्दर  जो  रियाज़  26  जनवरी  9508

 आते  हैं  उनकी  क्‍या  हालत  है  वह  मैं  मन्त्री

 महोदय  के  सामने  रखना  चाहता  हूं  ।  उस  पर

 ध्यान  दें,  नहीं  तो  अभी  जो  बढ़ा  रहे  हैं  यह
 कागजों  में  दिखेगा  तो  जरूर  लेकिन  उसका

 कुछ  अर्थ  नहीं  निकलेगा  ।

 मेरे  जिले  में  7  रेवेन्यू  सकील  हैं,  जिनमें

 दो  रेवेन्यू  सकील  शेड्यूल्ड  एरियाज  हैं
 मैंने  उनका  टूर  पिछले  मा  महीने  में  किया

 उस  शेडयल्ड  एरिया  में  65  फ़ारेस्ट  विलेजेज

 हैं,  वैसे  टोटल  मध्य  प्रदेश  में  3005  पोस्ट

 विलेज  हैं,  जिनमें  99  प्रतिशत  आदिवासी

 रहते  हैं।  उन  65  गांव  के  लोगों  ने  मेरे  पांस

 शिकायत  की  कि  सितम्बर  महीने  से  जो

 उनको  डेली-वेजेस  मिलने  चाहिये  वह  फ़ारेस्ट

 डिपार्टमेन्ट  ने  नहीं  दी  है।  सितम्बर  से

 'मारे  तक  सात  महीने  की  डेली-जेजे  उनको  ह

 नहीं  मिले  हैं।  इतना  ही  नहीं  मुझे  लोगो  ने.
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 बताया  कि  इन्दिरा  जी  के  नाम  प्र  800  रुपये
 तक  पेशी  किसी  झा कमी  से  चन्दा  वसूल  किया
 गया  है।  ये  शिक्षायें  रिक्त'  हैं,  जो  मैंने  इस  र-
 उधर  तेजी  हैं,  लेकिन  मैं  होम  मिनिस्ट्री  की
 नज़र  में  सी  सामना  चाहता  हुँ।  जब  तक  प्राय
 सीबीआई  भेज  कर  इनको  नही  पड़ेंगे,
 सब  तक शे  हयूमन  एरिया  बताने  से  कोई  फायदा
 नही  होगा।  मैंने  शेड्यूल  एरिया  में  सब  से
 ज्यादा  एक्पप्लायटेशन  देखा  है।  फारेस्ट
 विलेजेज  मे  (तनी  क्राप  हुई  है,  उसमे  जो
 'बाली  क्राप  है  जैसे  सरसों  घायल  सोच,

 जिसका  भाव  भ्र भी  i50  aa  ere  है,
 उस  सरसो  के  60  बोरे  फारेस्ट  भ्र कप रों  ने
 उन  लोगो  से  लेकर  बेच  लिये।  60  बोरे
 अभी  भी  एक  के  घर  मे  मौजूद  हैं,  जोकि  श्राप
 जा  क्र  पकड  सकते  हैं।  फारेस्ट  वालो  ने
 यहा  में  6  लाख  की  लकडी  हटा  दी  है--बह
 कोई  छोटी-पोटी  बात  नही  है।  इसके  अलावा
 मैंने  जितना  सफर  कया  है--मैंने  कलक्टर
 को  भी  बताया,  कर्ज़  की  मुक्ति  की  भी  बात
 की  दोदो  रेवेन्यू  सकी  मे  उन्होने  56  लाख
 का  उर्जा  निकाला।  वहा  पर  कोई  रजिस्टर्ड

 साहूकार  नही  थे।  भ्रामक  परम  भ्रतुस्‌च्री  मे
 यह  है  कि  जो  ट्राइबल  एडवाइजरी  कमेटी

 होती  है  और  जो  गवर्नर  है,  उनकी  5जवाबदेही
 2  कि  उस  एरिया  में  कोई  रन-रजिस्टर्ड
 साहिरी  न  करे,  लेनी  वह्य  ?  तो  मझे
 गवर्नमेंट  सर्वे  भी  साह रारी  करते  मिल  |
 टीचर  साहुरारी  व  रते  थे  फारेस्ट  यकसर  कौर

 पुलिस  वाले--सैयडां--साहशारी  बरते
 मिल।  यह  तो  मैंने  शे  डॉनल्ड  रियाज़  की  बात

 कही  है,  निहित  इसमें  भी  गये-बीते  एशियाई
 यहा  पर  मौजूद  हैं।

 उस  वक्‍त  पराशिदटीकल  बेसिक  के  ऊपर
 केवल  दो  सकी  को  शेडपूल्ड  एरिया  बनाया
 था।  जब  यह  सवाल  उठा  था  कि  हम  से  भी

 चूकतीं  चाहिए  था  न  पूछने  पर  भी  जो  कुछ
 आपने  किग्रा  है,  वह  वाजिब  है।  50  परसेन्ट
 झा दिवस सी  पापुलेशन  के  एरिया वा  में  ई  यदि
 तप  की  कुछ  करना  है  तो  सेंसेस'  चुंगी-

 पापुलेशन  यातो  है,  'फ्टथॉरी  ्  की

 प्रापुलेशन, बन  दी  है,  रेड्रेल्यू  सकील  की  पॉपुलेशन
 प्रति है,  तहसील कौर  डिस्ट्रिक्ट  को  पापुलेशन
 जाती  है--उसमें  कितने  परसेप्ट  प्रादियासी
 हैं,  इसको  मैंने  देखा  है।  डीलिमिटेशन  कमेटी
 का  मेम्बर  होने  की  वजह  से  ८5  दिनों  की
 विलेज  सेन्सस  रिपोर्ट  मेरे  पास  है  उसमें
 ६...  देखा  है  कि  हमारी  स्टेट  में  50  परसेन्ट
 के  प्राकार  पर  जी  सब-प्लान  प्रोजेक्ट  बनाये  हैं
 वे  सही  हैं,  इसमे  कोई  प्र न्याय  नही  हुआ  है।
 इसको  पास  करते  से  कोई  फायदा  नहीं  होगा
 मैं  20  साल  से  एडवाइज़री  कमेटी  का  मेम्बर
 हु--मैंने  कभी  नहीं  देखा  कि  ध्रसेम्बली  में
 कोई  बिल  पास  हुला  प्रौढ़  यदि  बह  प्राणी-
 बा मित्रों  को  नुकसान  पहुंचाता  है  तो  उसको
 एडवाइजरी  कमेटी  राज्यपाल  से  रिपील
 करा  सकती  है,  लेकिन  कभी  राज्यपाल  ये  कोई
 सुझाव  दिया  हो,  या  हम  ने  किसी  बिल  को
 रिपीट  करने  की  कोशिश  की  हो,  उसका  सवाल
 उठाया  हो  तो  वह  रिपीट  हो  गया  हो--
 ऐसा  कभी  नहीं  हुसना  Y

 इस  तरफ़  से  में  25  सालों  से  देख  रहा
 हू  कि  ट्राइबल  एडवाइज दी  कमेटी  भी  उपयोगी
 नही  है  भीर  जो  श्राप  ने  णेंड्यूल्ड  एरियाज
 बताये  है  तरे  श्री  उपयोगी  नही  हैं।  क्योंकि
 स्टेट  में  मिनिस्टर  हैं  या  सेक्रेटरी  है--बे  तो
 कलेक्टर  के  ऊपर  कौर  कलेक्टर  अपने  छोटे
 अफसरों  पर  पिक्चर  रने  है।  प्रा दिवा सी  कोई
 शोर  करते  नही  हैं  मीर  बरी  शिकायत  ऊपर
 ले  नहीं  “पते।  ग्रगर  कोई  ग्राविवाशियों  का
 भगा  चाहने  वाला  भ्रफसर  नय-ज्यो  एक
 कलेक्टर  तो  क्रिया  यहा  ही  बैठा  है--उसका
 द्वार फर  कर  दिया  गया।  ये  बातें  भप्रौदियोसी
 डिस्ट्रिक्ट  में  चल  रही  है।  वहा  पर  शिल्ट्रिक्ट
 लाल  पर  जो  प्रकार  द्ोोते  हैं,  वे  समझते  हैं  कि
 जरगर  हम  ट्राइबल  के  पक  की  कोई  बात  करेगे
 तो  हमारे  ऊंपर  कुछ  न  कुछ  हो  उसका।
 पॉलिटिक्स  गरीबों  को  नहीं  चाहता  है।
 इसलिये  मैं  कहता  हुँ--प्रखर  इन्दिरा  जी  का
 बीस  सूत्री  का र्व कम  नहीं  होता  तो  आरा  जो
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 कुछ  हमारा  भला  हुआ  है, |  पिछले,  25  सालों
 में  ट्राइबल  वेलफेयर  से  तही  हुआ,  णो  पिछले
 एक  साल  के  भ्रमर  हुमा  है--यह  बड़े  गौरव
 को  बात  है।

 मैं  श्राप  से  यही  कहना  चाहता  हु--
 जब  तक  भाप  की  तरफ  से  शेडयूल्ड  एरियाज़  मे

 सुपरविजन  नही  हीरा,  देखभाल  नही  होगी,
 काम  नहीं  चलेंगी।  हर  राज्यपाल  को
 डायरेक्शन  दी  जाय  कि  पा चल वी  सूची  में  जो

 कुछ  दिया  गया  है,  उसके  अनुसार  लगातार
 रिपोर्ट  उन  की  तरफ  से  भानी  चाहिए  1  इस  के
 ऊपर  कौर  ज्यादा  बहस  की  जरूरत  नहीं  है--
 शियों  पर  छोड  देने  से  काम  नहीं  चलेगा,
 मापकों  स्वर  भागे  भाकर  कार्यवाही  करनी

 चाहिए  -  डिस्ट्रिक्ट  लेवल  आफिसर  की  भी
 बीस  फाइल  होती  है,  वे  नही  चाहते  हैं  कि
 उनकी  फाइल  बिगड़े,  इसका  ख्याल  उनको
 करना  होता  है।  मैं  बहुत  से  लोगो  के  सम्पर्क
 के  आया  हु  कौर  हम  पोलिटीशियन्श  ही
 उनको  बिगडते  है।

 SHRI  B  V  NAIK  (Kanara)  Mr
 Chairman  Sir.  I  welcome  this  Bill
 and,  with  due  deference  to  our  hon
 Minister  of  Parliamentary  Affairs,
 I  am  not  mrving  my  amendment  So,
 what  I  -vou:!  have  spoken  in  regard
 to  my  amendment,  I  am  speaking

 The  scheduied  areas  are  the  lmit-
 ed  amenomnts  under  consideration  I
 hope,  the  hos  Mhunister  of  Home
 Affairs  will  be  receptive  to  the  sug-
 gestions  from  tre  Governors  which
 are  gding  to  come  even  though  he  3s
 not  very  r.ecepuve  to  our  suggstions
 because  he  :s  busy  in  his  conversation
 and  we  cannot  object  to  that

 Article  342lays  down  that  scheduled
 tribes  have  to  be  notified  by  the
 President  In  ths  behalf,  I  must  ad-

 emit  that  the  eduled  Area  Part  A
 States  Qrder  is  an  order  of  the  year,
 1980,  when  the  Sthtes  of  Maharashtra,
 Karnataka  and  Gujarat  were  qalled

 f
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 as  the  State  of  Bombay.  There  have
 been  such  huge  gaps  in  regard  to  the
 idcation  of  dcheduled  tribes.  I  do  not
 know  when  these  gaps  ere-going  to
 be  made  up.  First  of  all,  I  would
 say,  aS  this  is  §  very  important  sub-
 ject  and  the  scheduled  tribes,  for
 the  first  trme  have  become  aware
 that  our  Prime  Munister  is  basically
 interested  in  their  welfare,  that  by
 doing  justice  to  the  scheduled  tribes
 as  a  whole,  some  missing  links  may
 not  feel  that  greater  amount  of  inyus-
 tice  has  been  done  to  them

 Even  though  the  ahen  rulers  of
 thiy  country  made  a  very  good  con-
 tribution  to  the  administration,  75
 the  Survev  of  India  which  was  car-
 ried  out  ‘vith  raeticulous  care,  I  think,
 we  are  going  bv  the  rule  of  the
 thumb  when  .t  comes  to  the  identifi-
 cation  and  tocation  of  these  tribes  A
 thorough,  scientific  and  masterful
 survey  of  tha  anthropological  tribes
 in  this  courtry  has  never  been  done
 I  woulg  request  the  Government  of
 India  to  kindy  appoint  a  mgh-power-
 ed  body  called  us  the  Anthropologic-
 a}  Survey  of  India  Then,  I  will  find
 in  my  own  district  nearly  i  lakh  of
 Peop'e  who  are  tribals  If  I  may  say
 so  their  costumes  are  different  So,
 if  only  the  Home  Ministry  were  to
 appoint  such  &  survey  of  man  to
 man,  then  only  you  will  be  able  to
 identify  what  are  the  scheduled
 tribe  areas

 We  are  today  identifying  the  sche-
 duleq  tribe  areas  Some  of  us,  defl-
 nitely,  know  that  while  some  part  of
 the  country  have  been  over-served
 by  the  tribal  oiders  and  the  benefits
 that  go  to  them,  we  know,  right
 under  oul  rose,  that  there  are  tribes
 diving  ™  our  areas  whe  are  not  being
 treated  as  scheduled  casteg  or  sche-
 duled  tribes  who,  till  recently,  were
 not  being  treated  as  backward  élAsses.
 A  population  of  one  lakh:  dees  not
 even  have  three  graduates;  Who  is
 backward?  Shall  I  sey  that  our  ex-
 Chairmen  of  the  Corinité®s  of  ‘Bche-
 Guiled-  Gastes,  end  -Sehedulad  -Beribes,
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 Mr.  Basumatari,  is  backward?  Shall
 T  pay  that  our’  Hon.  DeputySpeaker
 of  this  “House.  a  very  talented  and
 able  Deputy-Speaker,  Mr.  Swell,  is
 backward?  While  these  people  have
 produced  one  lakh  of  population,
 they  do  not  have  even  three  gradu-
 ates,  Under  these  circumstances.  un-
 less  ani  until  the  Government  of
 India  does  a  thorough  survey  of  these
 things,  all  these  marginal  improve-
 ments  and  amendments  will  serve  the
 purpose  of  cr..y  those  who  are  al-
 ready  getting  the  benefits  ang  will
 not  serve  the  purpose  of  those  who
 directly  need  the  benefits  of  the  Sche-
 duled  Areas.  I  hope,  Government
 will  apply  its  mind  to  this  aspect.

 SHRI  OM  MEHTA:  I  am  thanful  to
 atl  the  hen.  Members  of  this  House
 who  nave  suprcrted  this  Bill.

 In  the  pv.icy,  there  have  been  some
 drawbacks.  J]  agree.  If  those  draw-
 backs  had  not  been  there,  then  there
 would  not  have  been  any  need  to
 change  tne  policy  for  tribal  develop-
 ment.

 It  is  for  the  first  time  that  this  con-
 cept  of  integrated  tribal  development
 block  has  been  introduced  in  the
 Fifth  Five-Year  Plan.  It  is  known  to
 the  House  and  to  everybody  that  the
 tribal  people  whc  lve  in  the  most
 undeveloped  and  backward  pockets
 of  our  country  have  been  exploited
 for  centuries;  they  have  been  ex-
 ploited  by  the  money-lenders;  they
 were  exploited  by  the  foreigners  who

 ‘came  to  this  country;  so,  they  re-
 mained  backward.  We  brought  the

 ‘‘doncept’  of  tribal  development  blocks.
 More  than  500  tribal  development
 blocks  were  there.  Central  assist-
 anck  was  given  to  the  States,  so  that

 ‘they  coufd  develop,  but  unfortunately
 \the  expiditation  has  remained  there;

 the  States  Ynstead  of  spending  some
 ey  froth  their  कंक  state  '  Plans,

 spent, only  that’  mdriey  which  was
 by  the  Gentré.  ‘Sd  seéing  ‘their

 plight,  sééing  dite"  years  of
 ifdleperdidence;’t

 rey  hive
 tit  come’  up
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 was  kind  enough  to  pay  a  special
 attention  ¢n  the  development  of  tri-
 bals,  and  i¢  is  for  the  first  time  that
 this  concept  has  been  introduced.
 This  concept  has  been  that  we  must
 protect  them  from  exploitation  and
 we  must  raise  their  standarg  of
 living  and  their  educational  level.

 When  the  subject  came  to  the  Home
 Ministry—it  was,  earlier,  being  dealt
 with  by  tne  Muustry  of  Social  Wel-
 fare—we  immediately  called  a  Con-
 ference  cf  the  State  Ministers  and
 Chief  Ministers  responsible  for  tri-
 bal  developmen‘,  and  there  certain
 hara  aecisions  were  taken.  The  first
 decision  we  teok  was  to  change  the
 excise  policv;  we  said  that  vending
 of  liquor  thruugh  contractor  should
 not  be  there  in  the  tribal  areas.  I
 pleag  guilty  that,  in  spite  of  our
 calling  the  Conference  and  advising
 the  Chief  Mn:znisters,  all  the  Chief
 Mnnisters  have  not  done  it;  but  in  the
 majority  of  the  States,  it  is  being
 done;  in  semc  States  in  tribal  areas:
 the  new  excise  policy  ३48  in  operation
 and  vending  of  liquor  through  con-
 tractor  has  been  stopped.

 Then  there  was  the  question  of
 review  of  iand  laws  and  restoration
 of  alienated  lunds  which  were  taken
 away  from  the  tribals  by  hook  or  by
 crook  by  the  money-lenders  and
 other  exploiters.  We  brought  some
 laws  that  these  lands  shoulg  be  res-
 tored  to  the  tribals.

 In  many  States—Mr.  Uikey  acknow-
 ledged  it  also—when  the  20-pdint
 programme  was  faunched  after  the
 emergency,  it  was  for  the  first  ¢{me
 that  action  is  being  taken  on  that  and
 mést  of  the  States  have  passed  laws
 under  which  alienated  Iandg  which
 are  there  are  being  restored  to  the:

 tribals.  .

 Then  comes  the  forest  policy.  Sir,
 I  also  came  froy,,a,  forest,  ares  and’
 I  know  how  in  many  forest  produces.
 thing:

 aoe
 pening..  It.is  the  $ribal

 who  Minow.  :  sie  ०  Ret  it  and,  therm
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 come  the  contractor  who  used  te  ex-
 ploit  these  poor  tribals  ang  take  the
 minor  ferest  produce  at  very  cheap
 prices  and  well  it  to  government  or
 other  agencies  at  a  very  high  price,
 ‘making  a  lot  of  profit.  We  have  ad-
 -vised  the  State  Governments  that  this

 ;  should  be  put  an  end  to,  that  the
 co-operatives  should  purchase  these
 minor  forest  produces  from  the  tri-
 bals  or  the  State  Government  itself
 should  directly  purchase  these  minor
 forest  produces  from  the  tribals  so
 that  all  the  benefits  can  go  to  the
 tribals  rather  than  going  to  the  mid-
 dlemen.

 Then  in  the  field  of  marketing
 policy,  there  also  we  are  taking  steps
 so  that  exploitation  of  the  tribals  by
 these  money-lenders  can  be  stopped.
 Nowadays  what  happens  particularly
 in  Madhya  Pradesh,  and  Orissa  and
 Bihar  i3  that  if  a  money-lender  gives
 a  few  rupees  to  a_  tribal,  he  makes
 him  bonded  labour  for  life  The  tribal
 people  are  simple  people  and  they  do
 not  know  the  calculation  and  other
 things.  A  few  hundred  rupees  are
 given  to  them  and  for  their  whole
 life  they  have  to  serve  that  man
 because  he  will  say  that  it  is  the
 interest  that  has  been  paiq  and  the
 original  still  remams.  So  he  becomes
 a  bonded  labourer  to  the  money-
 lender.  To  end  that  exploitation  also
 laws  have  been  passed  and  you  know
 liquidation  of  indebtedness  is  one
 item  of  the  20-point  programme  An
 alternative  system  of  credit  is  also
 being  provided  and  particularly  in
 the  triba]  areas  we  are  seeing  to  it
 that  when  they  need  comsumption
 loans  there  also  some  arrangement
 should  he  made  so  that  they  have  not
 to  go  ५०  those  very  money-lenders
 who  will  now  exploit  them  with
 redoubled  vigour.

 About  administration  also...

 SHR!  R.  S.  PANDEY  (Rajnand-
 egaon):  You  should  also  collect  the
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 ,  डिवाइन about  the  land
 ee “ed  to eT  ee  Adivasia,  whether:

 ang  whether  any  house  construction
 materia]  has  been  provided  to  them
 or  not.

 SHRI  OM  MEHTA:  I  have  listened
 to  Mr.  Ram  Sahai  Pandey  who  spoke
 in  a  very  very  able  manner  and  ex-
 pounded  the  couse  of  the  tribals  of
 his  area.  I  will  reply  to  the  points
 raised  by  him  when  I  come  to  that.

 I  know  Mr.  Ram  Sahai  Pandey  has
 worked  hard  for  the  tribal  uplift
 because  there  is  a  heavy  concentra-
 tion  of  tribals  in  his  constituency  He
 hag  always  been  coming  to  me  for  one
 thing  or  the  other  and  I  always  tried
 to  help.

 I  will  tell  him  that  we  are  provid
 ing  for  forest  administration  also.  a
 single  line  of  administration  has  been
 provided  with  effective  delegation.
 Previously,  postings  in  tribal  areas
 were  considered  as  punishment  post-
 ings.  Whenever  any  officer  was
 found  unfit  in  urban  areas,  he  used
 to  be  posted  in  the  tribal  areas,  We
 have  asked  the  State  Governments
 that  this  should  be  totally  discarded
 and  only  able  and  honest  officers
 shoulq  be  posted  there.  We  have  also
 told  them  that  unless  you  make  it
 more  attractive,  efficient  officers  may,
 not  be  fortncoming  to  go  and  serve
 in  the  tribal  areas.  But  we  have  ap-
 pointed  some  efficient  officers  and
 given  them  incerL..es  in  the  form  of
 money  and  =  facilities  co  that  those
 who  are  ;osted  an  the  tribal  areas—
 they  must  als,  bc  given  more  allow-
 ances—cun  live  in  that  area.  Most  of
 the  States  have  agreed  to  that  (In-
 terruptions).  ‘Those  officerg  who  are
 posted  in  the  tribal  areas  are  given
 some  more  money  because  they  might
 often  find  some  hardships  because
 they  will  rot  get.the  same  facilities
 which  they  enjoyed  tn  the  city  and
 they  have  to  keap,  their  children  in
 Some  schools.  Whenever  we  are  giv-
 ing  this  incentives  to  the  officers,  it  is
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 only  because  they  mey  not  think  fist
 thetr  posting  there  is  a  sort  of  punish-
 ment.  Like  this,  a  lot  of  things  lave
 been  done.

 The  other  point  that  has  been  raised
 is  that  only  Rs,  200  crores  have  been
 allocateg  in  the  Fifth  Five  Year  Plan.
 That  is  not  much.  We  should  give
 more  money  for  the  purpose.  I  must
 say  that  money  is  no  constraint  and
 I  can  assure  the  hon.  Member  that  if
 the  Administration  wants  to  spend
 money,  there  will  be  no  constraint  on
 ‘our  side.  It  is  not  that  Rs.  200  crores
 only  have  been  provided  for.  Under
 the  new  policy,  in  the  Fifth  Five  Year
 ‘Plan,  we  are  planning  to  spend
 ‘Rs.  400  crores  in  the  tribal  areas
 46  integrated  Tribal  Development
 Blocks  are  there.  I  shall  give  the  list
 of  the  States  on  how  many  integrated
 Tribal  Development  Projects  have
 been  submitted  by  the  States.  Rs.  400
 crores  will  be  spent  in  the  areas.  For
 this  purpose,  the  allocations  have
 been  divided  into  four  parts—share
 from  the  State  Plan,  benefit  from  the
 Centrally  sponsoreg  Schemes,  Special
 Centra]  Assistance  and  Institutional
 Fimances.

 Out  of  Rs,  i400  crores.  Rs.  952  crores
 ‘will  flow  from  State  Plans,  Rs.  200
 crores  will  be  from  the  Central  Special
 Assistance  and  the  balance  will  flow
 Trom  other  sources  Of  the  Central
 Assistance,  in  (1974-75,  ‘Rs,  5  07४
 ‘were  released;  i>  1978-76  we  increas-
 ed  it  to  four  times,  that  is  Rs.  20
 crores  were  released  and  in  ‘1976-77
 Rs.  40  crores  have  been  released  It
 comes  to  Rs.  65  crores.  Two  years
 after  the  PJen  remains  we  expect  to
 release  Rs.  35  crores  of  the  balance
 from  the  Central  subsidy.

 SHRI  D.  BASUMATARI:  May  I
 know  the  amount  spent  on  the  Ad-
 ministration  from  out  of  Rs,  4400
 «crores?

 SHRI  OM  MEHTA:  I  do  not  re-
 ‘member  specifically.  When  J]  was
 replying  to  a  question  in  this  House,

 gro

 some  time  back,  I  seid  that  in  no  case
 the  administrative  expenditure  from
 the  State  Exchequer  had  to  be  more
 than  20  per  cent  and  from  the  Central
 Exchequer,  more  than  2  per  cen¢  of
 tQe  whole  amount  which  hag  been  al-
 located,  I  gave  the  figures.  3  do  not  re-
 member  the  exact  figures.  But,  from  my
 memory,  what  ever  I  can  remember,
 I  can  say  that  in  no  case  it  has  to  be
 more  than  2  per  cent  from  the  Cen-
 tral  sector.  It  is  not  that  most  of  the
 money  is  being  spent  on  the  adminis-
 tration.  But,  considerably  more
 amount  is  spent  on  the  development
 of  more  areas.  It  has  been  said-that
 the  State’s  allocation  shoulg  be  téld
 and  how  much  we  are  allocating  them
 I  have  got  a  long  list  of  States—Mr.
 Daga,  Mr  Jagannath  Rao  and  others
 who  are  not  here  now  wanted  the
 figures.

 MR.  CHAIRMAN.  You  better  lay  it
 on  the  Table  of  the  House,

 SHRI  OM  MEHTA:  I  shall  place  it
 on  the  Table.  Some  Members  also
 wanted  to  know  the  number  of  tribal
 development  blocks.  As  far  as  Andhra
 Pradesh  is  concerned,  the  number  of
 integrated  tribal  projects  that  have
 been  provided  for  ig  seven  but  they
 have  prepared  three  and  all  the  three
 projects  have  been  approved:  from
 Assam,  द  a  single  project  had  come
 out  of  seven  provided  for  approval.
 for  Biher  13  have  been  provided  out
 of  which  they  have  sent  nine  It  is
 very  good  that  they  have  prepared
 projects  for  rine  out  of  13.

 In  Gwarat  out  of  §  which  are  to
 be  allocated  7  have  been  prepared.
 In  Keraln  outof  2  IDTPg  2  have  been
 prepared.  In  Karnataka  one  has  been
 allocated  but  none  has  been  prepared.
 In  Madhya  Pradesh  32  were  allocat-
 ed  and  only  7  have  been  prepared.
 Unfortunately,  not  a  single  one  has
 been  apprnved  because  some  com~-
 ments  werg  asked.  As  regards  Mani-
 pur  out  of.  five  only  two  have  been
 submitted.  In  Maharashtra  i5  have
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 been  allocated  but  no  IDTP  has  come

 from  that  State.  In  Orissa  out

 of  19,  4  have  been,prepared  and  ap-

 proved  also.  Ir.  Rajasthan  they  were

 allocated  four.  They  have  prepared
 and  got  approved  ail  the  four.  In

 Uttar  Pradesh  one  was  allocated  and

 they  have  prepared  one.  As  regards
 West  Bengal  34  have  been  allocated

 but  oniy  3  have  been  received.

 17.00  hrs.

 Sir,  out  of  i46  integrated  tribal

 development  projects  only  4i  have

 been  received.  We  are  taking  up  with
 the  States  that  only  two  years  of  the

 Fifth  Five  Year  Plan  remain  and  if

 they  do  not  accelerate  the  completion
 of  these  tribal  development  p.ans
 they  would  not  be  able  to  spend  the

 money.  The  mei  thing  that  we  have

 done  is  that  we  have  made  the  alloca-
 tion  for  these  projects  as  non-diver-

 sionable.  Previously  most  of  this

 money  used  to  be  diverted  but  now
 the  money  which  will  be  allocated  for

 the  integrateq  tribal  development
 projects  cannot  be  diverted.  Special
 instructions  in  this  respect  have  been

 given  to  the  Accountants  General  in
 the  States.  Now,  if  they  do  not  spend
 the  money  they  will  lose  that  amount.

 So,  it  is  urgent  for  the  States  that
 they  should  gear  up  the  machinery
 for  spending  the  money  which  has
 been  allocated  to  them  for  this  pur-
 pose.

 Now,  I  come  ty  specific  points  rais-
 ed  by  the  hon.  Members.  About  Tri-

 pura,  Mr.  Deb  said  that  the  tribal
 areas  in  Tripura  can  be  scheduled  by
 a  Presidential  Order.  This  Bill  is  for
 States  where  scheduled  areas  are
 already  there  but  these  are  to  be  ex-
 tended  or  extension  cannot  be  done
 by  Presidential  Order.  As  has  been
 made  clear  by  me  in  my  opening
 speech,  priviously  President  could
 only  alter  the  boundaries.  If  he
 wanted  te  bring  some  new  areas  as
 scheduled  areas  he  could  not  do  it.
 Now,  wit?  this  Bill  he  can  bring  some
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 new  areas.  In  the  States  where  no

 area  has  been  declared  a  scheduled
 area  he  can  declare  it  and  there  is  no

 restriction  on  it.  In  States  like  Tri-
 pura,  U.P.,  Karnataka  the  tribal  areas
 can  be  brought  under  Fifth  Schedule

 by  g  Presidential  Order.  The  sche-

 duling  in  the  States  of  Tripura...
 Kerala,  Karnataka,  Tamil  Nadu  and
 West  Bengal  through  a  Presidential
 Order  is  separately  under  examina-
 tion.  As  no  area  has  been  brought  as
 a  scheduleq  area  in  these  States,  so
 it  is  under  the  consideration  of  the
 Government  to  bring  areas  in  the
 Fifth  Schedule.

 SHRI  B.  V.  NAIK:  Until  and  unless
 there  are  tribes  you  cannot  declare
 it  as  a  scheduled  area  and  you  cannot
 have  tribes  until  and  unless  there
 are  notifications  about  it.  So,  it  is  a
 vicious  circle.

 SHRI  CM  MEHTA:  If  there  is  tri-
 bal  population,  as  in  the  case  of
 Karnataka  we  have  declared  one
 block  as  TD'TP  and  there  are  some
 areas  where  there  is  concentration
 of  trival  population.  That  area  can
 be  made  as  a  scheduleg  area.

 So  far  झ्  Manipur  is  concerned,  it.
 is  goverend  by  a  separate  provision  of
 the  Constitution.
 a

 Shri  Madhukar  raised  the  question
 of  scheduling  of  Tharus  in  Bihar,
 scheduling  the  areas  where  the
 Tharus  live.  Tharus  are  not  includ-
 ed  in  the  list  cf  Scheduled  Tribes  in:
 Bihar.  Their  inclusion  in  the  Sche-
 dule  can  be  considered  at  the  appro-
 priate  stage.  Scheduling  of  an  area
 ean  be  taken  up  only  after  the  com--
 munity  has  been  scheduled.

 श्री  कमला  सिर  मधुकर'  :  मैं  चाहता

 हूं  मंत्री  जी  एक  बात  ८  जवाब  रें--जो  थारू
 i70000  ह्  उनकी  समस्याओं  को  अप

 हल  नहीं  करेंगे  तो  कैसे  काम  चलेगा।  राज
 इस  बिल  के  पास  हो  जाने  के  बाद  कल  जो

 दूसरा  बिल  झा  रहा  है  उसमें  भी  उनकी
 समस्‍या  का  कोई  हल  नहीं  है।
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 SHRI  OF  MEHTA:  If  a  community
 ig  net  included  in  a  Scheduled  Tribe
 or  in  a  Scheduled  Area,  it  does  not
 mean  that  they  are  neg'ected.  Under
 ‘the  Backward  Classes  scheme,  what-
 ever  money  is  there,  generally  we
 spend  it  for  the  problems  of  other
 «communities  aleo  which  are  not  at
 present  included

 SHRI  K.  M.  ‘MADHUKAR':  There
 is  no  backward  scheduled  tribe....

 MR.  CHAIRMAN:  You  may  take  *
 up  with  the  hon.  Minister  later.

 SHRI  OM  MEHTA:  Our  experience
 -of  the  past  two  years  is  that  resources
 are  not  a  constraint  In  fact,  many
 ‘States  have  not  been  able  even  to
 spend  the  budgeted  amount.  Last  year
 the  States  spent  Rs.  02  crores  plus
 Rs.  20  crores  from  Central  Assist-
 ‘ance.  This  vear,  ‘1976-77,  the  figure  38
 Rs.  200  crores  including  Central  as-
 sistance  Raising  allocations  alone,
 therefore,  will  not  help  We  have  to
 strengthen  the  administrative  set  up
 and  the  institutions  to  absorb  more
 funds  first.

 Shri  Basumatari  and  Shri  Madhu-
 kar  raised  some  more  points  It  was;
 contended  that  participation  of  tri-
 bals  in  deve  opment  was  not  being
 Secured  in  the  5th  Schedule  areas
 whereas  this  was  so  in  the  6th  Sche-
 ule  areas.  People’s  participation  in
 developmenta]  programmes  is  the
 accepted  poiicy  of  Government,  but
 the  level  and  form  of  participation
 ‘will  vary  from  one  area  to  another.
 In  Maharashtra  and  Gujarat,  we  have
 strong  local  institutions  entrusted
 with  development  tasks.  Tribals  also
 have  due  representation  in_  these
 areas.  Elsewhere  participation  is  on
 the  increase  in  various  forms.

 The  Sixth  Schedule  areas,  namely
 Garo  Hills,  Jamtia  and  Khasi  Hills
 district,  however,  had  a  special  set  up
 of  Pan¢hayats  and  District  Councils
 right  from  the  early  days  of  the
 British  raj,  end  historically  these

 areas  have  been  allowed  to  retain  that
 setup  through  the  provisions  of  the
 Sixth  Schedule.  We  cannot  talk  in
 terms  of  having  the  same  thing  every
 where.  Our  endeavour  should  he  to
 give  other  tribal  areas  even  a  better
 setup.

 Shri  Jagannath  Rao  said  that  these
 areas  should  be  included  in  the  sub+
 plan  so  thet  they  could  be  taken  care
 of  that  way  Sub-plans  have  been
 finalised  in  respect  of  il  States.  I
 have  said  that  the  criterion  for  in-
 clusion  in  the  sub-plan  is  that  they
 shou'd  have  50  per  cent  concentra-
 tion  of  tribal  pupulation.

 Shri  Subodh  Hansda_  raised  the
 point  ‘hat  since  the  tribal  population
 is  dispersed  in  his  State,  not  many
 people  will  get  benefit  from  this  pro-
 gramme.  The  problems  of  West
 Bengal  have  been  specially  taken  care
 of.  In  Wes:  Bengal,  they  have  got  &
 dispersed  tribal  population.  They  do
 not  have  a  concentration  of  such
 population  For  that  reason,  much
 attention  could  not  be  paid  to  them
 in  the  past  Now  the  new  policy,  for
 the  first  time,  is  that  0  lakhs  out  of
 25  lakh  tr.bals—which  is  about  40
 per  cent—will  be  covered  by  thie
 special  programme  of  the  sub-plan.
 So  integrated  tribal  development
 plans  have  been  introduced  there
 also  This  has  been  done  for  the  first
 time,  because  unfortunately,  the
 popula‘ion  there  is  dispersed.

 Shri  Daga  in  his  wisdom  raised  the
 point  that  his  area  has  not  been  in-
 cluded  in  a  scheduleg  area.  I  must
 tell  him  that  the  smallest  unit  for
 inclusion  in  the  sub-plan  is  a  block.
 The  tribal  area  of  Pali  and  Sirohi
 does  not  satisfy  this  criterion.  There-
 fore,  it  could  not  be  inc’uded.

 The  problems  of  tribals  in  greas
 where  they  sre  a  dispersed  popula-
 tion  will  be  taken  care  through
 schemes  in  the  sub  plan.  I  think  I
 have  tried  to  cover  all  points  whith
 have  been  raiacd  and  J  again  say.  firat this  has  been  dene  so  that  the  sub
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 plan  areas  would  be  made  co-
 terminus  with.  scheduled  areas.  I
 commend  the  Bill  for  acceptance  of
 the  House.

 हे
 श्री  मंगरू  उसके  :  मैंने  जो  प्रश्न  किया  था

 उसका  जवाब  मंत्री  जी  ने  नहीं  दिया  हमारे
 यहां  एक  कहावत  है--भीख  न  दे,  पर  कुत्ते
 को  तो  सम्भाल।  आप  पैसा  मत  दो  लेकिन
 जो  एक् सप्लाय टेशन  सरकारी  अफसरों  की
 तरफ  से  हो  रहा  है,  मैं  जाना  चाह॒ता  हुं  कि
 उसके  लिये  आप  ने  क्या  किया  ?

 SHRI  OM  MEHTA:  I  started  my
 reply  by  replying  to  Shri  Uikeyji
 that  the  exploitation  of  tribals  should
 be  ended.  I  remember  when  I  met
 him  for  the  first  time  in  a  meeting  of
 tribal  Memberg  from  both  houses
 and  he  said:  please  do  not  do  any- thing.  do  not  spend  a  single  paisa  on
 the  tribal  areas:  I  still  remember  his
 words:  please  save  them  from  ex-

 ploitation,  particularly  from  those
 who  go  there  in  the  garb  of  vendors,
 liquor  vendors,  and  I  still  remember
 what  he  said  clearly.

 DR.  KAILAS  (Bombay  South):  The
 Member  is  talking  about  forest  and
 other  govi.  officers  who  are  working as  money-lenders.

 “SHRI  CM  MEHTA:  I  think  I  under-
 stand  Shri  Uikey  better  than  any
 other  Member.  He  has  been  taking
 part  in  a  number  of  meetings  and  he
 is  a  Member  of  the  Home  Advisory
 Committee  and  he  has  been  raising
 those  questions  persistently:  He  re-
 ferred  mainly  to  the  exploitation  of
 the  contractors  and  some  small  off-
 cers  also.  In  regard  to  officers  also,
 recruitment  in  that  level,  class  IV,  it
 should  be  done  mostly  from  that  area
 80  that  they  know  the  problems  of
 tribals.

 श्री  कमला  सिर  'मधुकर':  मेरा  प्रश्न

 यह  हैं  कि  ग्राम  बिहार  सरकार  उनको  ट्राइब
 घोषित  नहीं  करती  कौर  आप  भी  उनको
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 ट्राइब  घोषित  नहीं  करते  तो  क्या  आप  इस
 बात  के  लिये तैयार  हैं  कि  उनके  जो  प्रतिनिधि
 हैं,  कौंर  उनके  एरिया  के  जो  एम०पी०  हैं,
 उनके  साथ  बैठ  कर  बातचीत  करें  ताकि  इस
 समस्या  का  कोई  समाधान  निकल  सके  ?

 श्री  ठोस  मेहता  :  चेप्ररमैत  साहब,  मैंने
 पहले  ही  कह  दिया  था--मैं  समझता  हूं
 शायद  माथुर  जी  नहीं  जानते--इस  बिल
 अलावा  एक  और  बिल  इस  हाउस  के  सामने

 है--इन्कजूज़न  और  एक्सक्लृजन  के  बारे  में--.
 कौन  कौन  सी  जातियों  को  इस्कनूड  किया  तय
 और  कौर-कौन  सी  जातियों  को  एक्टक्लूड
 किया  जाय,  जो  इस  हाउस  के  सामने  कल  थ्री

 रहा  है।  एसी  सुरत  में  हम  बैठ  कर  क्या  बातें
 करेंगे।  मैं  यह  भी  अर्ज़  करना  चाहता  हँ--
 बैकवर्ड  एरियाज़  के  लिये  सेन्टर  की  तरफ  से
 जो  प्लान  है,  जो  305  करोड़  रुपया  दिया
 जाता  है,  उसमें  जो  शेड्यूल्ड  काइट्स  और

 शेड्पूल्ड  ट्राइब्स  में  नहीं  आते  हैं,  बैकवर्ड  और
 अदर-बैकवर्ड  क्लासेज  में  आते  हैं,  उनके  लिये
 भी  स्कीमें  रखी  गई  हैं  |  जब  हम  ये  बातें  करते

 हैं  कि  उनको  स्कालरशिप  दिये  जायें,  एजुकेश-
 नल  फैसिलिटी  दी  रोयें,  उसका  यह  मतलब

 नहीं  है  कि  सिर्फ़  शेड्यूल्ड  काइट्स  और  णेडयूल्ड
 ट्राइबल  को  ही  दी  जायें,  बल्कि  बैकवर्ड  और
 ब्रदर-बैकवर्ड  रियाज़  के  लोगो  को  भी  दी

 जायें--यही  हमारा  मकसद  है।

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Fifth  Schedule  te  the  Consti-
 tution  of  India,  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.

 MR.  CHAIRMAN:  We  take  up
 clause-by-clause  consideration.  The
 question  is:

 “That  Clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bilt.



 कप.  Kerala  Leg,  An  BHADRA  @  808  (GAKA)

 MR.  CHAIRMAN:  The  question  is:

 “Thet>¢lause'l,  the  Rnatting
 Fkemale  and.  the  Title  stend~  part of  the  Bil.”

 The  mation  was  adopted,

 Clause  l,  the  Enacting  Formula  and
 tne  Title  were  added  to  the  Bill,

 SURI  OM  MEHTA:  I  beg  to  move:
 “That  the  Bill  be  passed.”

 MR.  CHAIRMAN:  The  question  s:
 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 £7.36  hrs,
 y
 KERALA  LEGISLATIVE  ASSEM-
 BLY  (EXTENSION  OF  DURATION)

 SECOND  AMENDMENT  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS’  (DR.
 V,  A.  SEYID  MUHAMMAD):  I  beg
 to  move:

 “That  the  Bill  to  provide  for  the
 further  extension  of  the  duration
 of  the  present  Legislative  Assem-
 bly  of  the  State  of  Kerala,  be
 taken  into  consideration.”

 As  the  House  is  aware,  the  dura-
 tion  of  the  Kerala  Legislative  Assem-
 bly  was  first  extended  by  Parlia-
 ment  for  a  period  of  six  months  by
 the  Kerala  Legislative  Assembly
 (Extension  of  Duration)  Act,  975
 (33  of  1975),  as  the  Proclamation  of
 Emergency  issued  by  the  President
 under  clause  (l)  of  article  352  of
 the  Constitution  on  the  3rd  December,
 497  and  the  25th  Jung  975  were

 |  i

 (Eat.  of  Dur.)  37$8«
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 to  the  House  of  the  People  which
 wag  due  in  March,  1976,  so  that  ex-
 penditure  on  elections  could  be  ra
 duced,  as  fer  as  possible.

 When  the  extended  period  of  dura-
 tion  of  the  Kerala  Legislative  As-
 sembly  was  about  to  expire,  it  be-
 came  clear  that  the  proclamations
 of  Emergency  would  continue  in
 operation  beyond  the  last  date  of  the
 extended  term  of  that  Assembly,
 namely,  the  2st  April,  1976,  Mean-
 while,  the  duration  of  the  House  of
 the  People  has  also  been  extended
 for  a  period  of  one  year  with  effect
 from  the  l9th  March,  976  by  the
 House  of  the  People  (Extension  of
 Duration)  Act,  1976.  य्  these  cir-
 cumstances,  it  was  considered  neces-
 sary  to  extend  the  duration  of  the
 Kerala  Legislative  Assembly  for  ७
 further  period  of  ix  months.  The
 duratioa  of  that  Assembly  was  accord~
 ingly  extended  for  a  further  period  of
 six  months  by  the  Kerala  Legislative
 Assembly  (Extension  of  Duration)
 Amendment  Act,  976  (46  of  1976).

 The  circumstances  in  which  the
 duration  of  the  Kerala  Leg:slative
 Assembly  was  extended  for  a  period
 of  six  months  for  the  second  time
 (from  the  22nd  April,  I976  ta  the
 2Ist  October,  976)  continue  to  pre-
 vail.  Both  the  Proclamations  of
 Emergency  continue  to  be  in  operu-
 tion  It  is,  therfore,  felt  that  it  8
 not  desirable  to  hold  the  elections
 now.  It  is  proposed  that  the  dura-
 tion  of  the  existing  Legislative  As-
 sembly  of  Kerala  may  be  extended
 for  a  further  period  of  six  months
 with  effect  from  the  22nd  October,
 ‘1976.  The  present  Bill  seeks  to  give
 effect  to  this  proposal.

 Witt  these  remarks,  I  commend
 the  Bill  for  the  consideration  of  the
 House.

 MR,  CHAIRMAN:  Motion  moved:

 “That  the  Bill  to  provide  for  the
 further  extension  of  the  duration


